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LEGISLATIVE ASSEMBLY S0
Wednesday. 14th March, 1945 -

The Assembly met inh the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable 8ir Abdur Rahim) in

thg Chair, -
STARRED QUES_TI_O'NS_ AND ANSWERS -
- (a) ORAL ANSWERS o
ABSBOOIATING THE LEGISLATIVE ASSEMBLY WITH PosT-War EcoNoMio PLANNING

- 974, *Mr. T. 8. Avinaghilingam Chettiar: Will the Honourable Member for
Planning and Development please state: ) !

) the reasons for Government not accepting the suggestion made in the
resolution regarding the fifteen-ycar plan prepared by some industrialists of
India, passed hy this House on the 17th of November, 1944; and .

(b) whether Government propose to associate this House in any manner or at
any stage in the matter of their evolution of an economic plan for the future of.
India; if 8o, how? :

The Honourable Sir Ardeshir Dalal: (a) I would refer the Honourable
- Mlember to my speech on the cut motion on the 10th of March 1945.

(b) A Standing Committee of the - Central Leégislature  will shortly be
constituted to advise the Department of Planning and Development.

Mr. T. 8. Avinashilingam Chettiar: Apart from the Standing Committee,
does the Honourable Member propose -to create any other machinery by
which he can take this House into' confidence?’

. The Honourable Sir Ardeshir Dalal: No, Sir. Then the machinery would
be too complicated and.cumbersome. : N

Mr, President (The Honourable Sir Abdur Rahim): Next question.

o Tlr] T. 8. Avinashilingam OChettiar: In view of the fact that the
entral. . . . . ’

Mr, President (The Homourable Sir Abdur Rahim): Next question. .The
matter has been debated only the other day.

Mr. H. A. Sathar H. Essak Sait: Sir, I have to ask only one guestion.
With regard to the powers that will be given to the Btanding Committee, will
they be so comprehensive that all_the schemes will come before it for consi-
deration? - . .ot

The Honourable Sir Ardeshir Dalal: It will be on the same lines as the
Standing Committees of the other Departments.

Mr. Mani Subedar: What will io is to i
Committec s be the relation of .his to the Policy

8 Honoursble Sir Ardeshir ‘Dalal: Policy Comimittess are te
commiittees which also advike the Planning and De\'elopme;t Déparﬁ:;‘;.
Mr. Abdul Qalyum: Is any electey Member of this House presen on

thode committees?

¢\ e Homourable Sir Ardbshir Dalal: There ore M;!mb'eers of both the

r10uses. '

Mr. Abdul Qaiyum: Flected members? *
‘The Honourable Sir Ardeshir Dalal: Yes, Sir.
¥

Post-War EcoNomto PLaNs UNDER GOVERNMENT CONSIDERATION

975. *Mr. T. S. Avinashilingam Chettiar: Wi : -
Planning and Development Dlome state:uu' Will the Honourable Member for

(a) what the ublished pl i . - -
tion apart from Fhe Bolrnhg{;f:lsagl;'e that Government have taken into considera-

" (b) whether. the pl _ . . ,
Plan was als considzr::&;by Prof.. Agarwal (called by.some as the Gandhian

(1477)
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(c) when Government Wwill be in a position to evolve a final comprehensive
plan and put it before the country; .

(d) whether Government have come to any basic conclusions with regard to
the establishment of any essential industries; and _

(e) if so, what those industries are and what steps are being taken by Gov-
ernment to establish them at an early date? ' _ -

The Honourable Sir Ardeshir Dalal: (a) and (b). The People’s Plan, the
Gandhian Plan by Prof. Agarwal and suggestions in numerous papers have
been taken into consideration.

“(c) It is not possible to specify u time limit.

. (d) and (e). The question of establishing a large number of essential
‘industries, such as thoso for prime movers, automobiles and tractors, ship-
building’ and marine engineering, electrical machinery, machine tools, light
and heavy engineering industries, light amd heavy chemical industries, clee-
tro-chemical industries, plastics, rayons, as described in the list of panels
which was placed on the table of the House in answer to question No. 116
-on the 10th February 1945, has been taken up. Paonels with regard to these
industries are being set up. Besides this, Provincial and State Committees
are also considering the question of establishing some of these industries,

Mr., T. S. Avinashilingam Chettiar: With regard to the answer to part
(d), may I know whether the Government have come to any basic conclw
sion with' regard to the establishment of any essential industries? May I
take it from the answer that they have come to the conclusion that these
induetries must be established?

The Homourable Sir Ardeshir Dalal: Panels are being established to con-
gsider the establishment hnd in other cases the expansion of these industries.
We certainly ‘want to nlake investigations as to the desirability and the pos-
gibility of establishing industries, and the extent to which these industries
‘are to be estpblished. I think I have salready = placed on the table of the
House the directive issued to these panels.

Mr. Abdul Qalynm: May I know if any tfime limit hds been fixed by
which these Panels are to submit their reports?

The Honourable Sir Ardeshir Dalal: No definite time limit has been fixed
because different Panels: will require different times, but, generally speaking,

‘ i might say that they are expected fo submit the report within about four tor

ix, months. o ’ -

Mr. T, 8. Avinashilingam Ohettiar: Am I correct when I say that the
‘Government have not come to conclusion-about ‘any of those industries which
they are sure of establishing in this country, sng they are still considering
the matter? ' ) N o

The Honourable Sir Ardeshir Dalal: The Panels are - being, established
in the case of a number of existing industries, for instance iron and steel or
Textiles. There is no question of considering the very inception of the indus-
tty but the expansion of the industry is being considered.  Similarly, other
Panels are being established. for the purpose of investigating the desirability
i establishing new industries.

Gorp AND SILvRR SMUGGLING

876. *Mr. Manu Subedar: (a) Will the Honourable the Finance Member -
please state haw many cases were detected of (i) smuggling of gold outside India,
and (ii) smuggling of silver or silver coins outside India? -

(b) What was the punishment inflicted ? . .

() How much of the material was confiscated? .

(d)- What are the methods adopted by the Customs Department for detecting
such smuggling? ) .

. (e) Is any special staff maintained in connection with (i) water routes and
(ii) lard xputes? g o

® Updér which law is this cione—-under the Indian Customs Act, or under
-any special war-time ordinance? If so, under which ordinance?
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Honourable Sir Jeremy Raisman: (a) The number of cases of ak:
mm?e:i smuggling out of India detected since the imposition of ‘the restrie;

tions is as follows: iy

(i) Gold—1,119, (ii) _Snlver 78.

(b) Fines and penalties amounting
posed in these cases. Bix cases have
five convictions.

: (¢) The fallowing have been confiscated:

85,512 gold sovereigns; 6,864 tolas of gol
lars gold coin; Gold jewellery valued at Rs.

" tolns of silver bullion. ‘
(sd)oThe'utmoet vigilance is exercised by Customs and other officials at all

likely points of exit for the purpose of preventing unsuthorised _export, and
offences are dealt with drastically. Information concerning smuggling is ex-
hanged between the ports. . .
° (ag) Special staft [orpghia purpose is maintained only at the port of Bom-
bay and at certain ports in the Province of Madras outside the port of
Madras itself. , _
| (f) Action in respect of such exports is taken under rules 84 and 90B of
the Defence of India Rules, read with selections 19, 167(8) and 183 of the Ses
Customs Act. _ >
"~ Mr. Manu Svbedar: Why don’'t Government plug up these avenues for
illegitimate export by starting negotiations with the maritime States im
Western India for some kind of common control? _

The Homourable Sir Jeremy Raisman: As I said the other day, the Gow-
ernment of India have for a long time endeavoured to come to a satisfactory
arrangement with the maritime States and if they have mnot done so, the
fault is not, in my opinion, that of the Government of India. -

Mr. Abdul Qaiyum: On what particular frontier most of this smuggling
takes places, and may I also know whether it is by sea or land?

The Honourable Sir Jeremy Raisman: I am afraid I could not say off
harid but I do know that a good deal of attempted smuggling of gold is from
the Port of Karachi up the Persian Gulf. - ’

’ 1 L
INTEXSIVE MILITARY CONSTRUCTION OF BUILDINGS

977. *Mr. Manu Subedar: (a) Will the War Secretary please state whether
the tempo of military works under construction is still as great as it was during
the last three years? g

(b) If so, what is the object of undertaking entirely new buildings to-day?

(¢) If the reply is in the negative, will Government consider some means of
releasing more building material for the civil population’s dire needs in principal
cities of India? - .

(d) How long.do the Defence Department desire to continue this policy with
regard to building materials, some of which can be produced locally in abundan#
quantities and could be supplied to civil populatian? .

(e) Are Government able te use all the building materials which have beem
frogen and reserved for them? ' ' ’ : '

(f) Have Government not got econsiderable surplus at various depots?

(g) Do Government propose to appoint a committee of officials and non-
#fficials to go into this question? .

Mr. 0. M, Trivedi: (a) Yes, Sir.

(b) To prepare India as a base for future operations against Japan.

(¢) and (d). Do not arise in view of my answers to (a) and (b)..

(e). and (f). In general there are no surplus stocks of buildigg materials
n military depots. In a few cases margins held against phases?’of the war *
g.lwh have now passed are being converted to other wuses or disbursed 4

her Government Departments. s
_ (8) No, 8ir. -

{o Re. 88,01,583 in all, have been im-
been prosecuted in court resulting i

d bullion; one American 20 do}-
54,802; 206 Bilver coins; 12,298
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Mr, Manu Subedar: May 1 know, having the command of all the building
materials and having started new buildings, why it is necessary for Gov ment to
requnsltlon residential buildings in Bombay and elsewhere, and a 1
in such requisitions ,tv introduce racial discrimination by takng the - Hind

Parsi and Muslim Gymkhanas and leaving out the European Gymkhans, ,
snd the Yatch Club?

Mr. C. M. '.l‘rlvodi The resources ut the dlsposal of " military authorities
barely suffice for military building requxrements to prepare India as a base.
A8 for the question’ of requisition, it is a matter for the BombaysGovernment.
I am answering a short notice question later on in the day which will give
further information to the Honourable Member.

Mr. Manu Subedar: Are Government .aware of the very acute discontent
smoog the bona fide citizens of Bombay and also among war workers and
-war efforters who have been thrown out on the street and gn which there is
8 considerable feeling throughout Bombay? There will be a Bheriffs’ meet-
dng very soon to consider this question.

Mr. 0. M. Trivedi: T did not know whether there was going to. be &
Bheriffs' meeting very soon; the Honourable Member himsel? gave this in-
formation to me some days ago. I know ‘that there is a certain amount of .
feeling in Bombay with regard to the requisition of buildings.

Mr. Abdul Qalyum: In view of the fact that requisitions are made by a
Department of the Central Government, will the Honourable ‘Member con-
.vey to the Bombay Government that this Government would not tolerate
such cases of racial dscrimination? ‘

Mr. O. M. Trivedi: I do not know whether there is any racial discrimina-
tion.

Mr, Abdul Qaiyum: The Honourable Member was informed by Mr. Manu-
Subedar that a European Club had been left out and Indian Clubs had been
requisitioned.

. Mr, 0. M. Trivedi: I am not aware of the fact.

~ Mr. Abdul Qaiyum: Will the Honourable Member enquire if it is not a A
fact and see to it that this sort of discrimination is put a stop to?

Mr. 0. M. Trivedi: There is no question of racial discriminaton. Every
building is requisitioned on its own merits.

Mr. Manu Subedar: What have Government done with regard to provid-
ing bhousing for those unfortunates, whom they throw out of their present
~ regidences?

Mr. C. M. Trlvedl* This is also a concern of the Government of Bombay.
. Mr, Manu Subedar: Will Government write to the Government of Bom-
bay that this sort of Hitlerism will nct do? .

Mr. O. M. Trivedi: I think my Honourable friend is . anticipating my
answer to the short notice question today. i . o

‘ ¥
BRrTISHE MAJOR hmusmms IN COMMUNICATION WITH CAPITALISTS IN INDLA. e

978. *Mr. Manu Subedar: (a) Has the attention of the Honourable Member
for Planning and Development bean drawn to— o
““‘At one time I thought scientific research had become the monopoly, of
America and Germany and that British industrinlists were resting on' their cars,”’ *
stated Sir Shanti Swarup Bhatnagar recently at a Press Conference in London.
“Firms’ secrete shown to us reveal that they are willing'to co-operate with us
in India's  industrialisation’ ”” he said (Bombay Chronical Weekly, 11th

February, 1945)?

(b) Which  major industries in the United Kingdom are &ccording to Govern-
T~ arent’s information, in communication with capitalists in India?

(c) What facilities-are Government offering for such communications?

(d) What steps have Government taken against the development of a situstion
leading to cartels, pools and monopoly prices against the consumer in India?
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The Honoursble Sir Ardeshir Dalal: (s) T do not find the _quotatiom
referred to by the Honourable Member-in the Bombay Chrenicle ,WFGHF::“
the 11th February, 1945. However I-have. seen the statement in other

Press reports. )
(b) I have no information. .

(c) Does not wurise.
(d) The problem is under the consideration of Government.

Mr. Manu Subedar: Have not Government seen in fhis moming's paper
s statement from a British paper in which it is said that British firros will
establish factories in India and will co-operate with Indian firms?

The Honourable Sir Ardeshir Dalal: \No, Sir. '

Mr. Manu Subedar: What is the position, Sir?. Have “you had any cem-
munication? Have Government had any communication with the ibedt
Kingdom with regard to the common veature on a large scale which ‘wouddk
shut out all the small industries in India and create cartels and pools in this
country under British and Indian big business? ' - '

The Honourable Sir Ardeshir Dalal: No, Sir’ None at all.

WaASTE OF PETROL BY MILITARY LORRIES, ETO. .

979, *Mr. Manu Subedar: (a) Has the War Secretary considered the ener-
mous waste of petrol by military lorries, the enormous diversion of petrol by
military contractors, and generally the waste involved in the use of pefrol by
the Defence 'Department ?

(b) What steps have Government taken to check such waste ?

(c) Is it a fact that unlimited petrol is given for all military purposes withouk
any check of -any kind whatsoever? R '

(d) Ts it a fact that contractors get thousand gallon coupons for the mete
asking from military officers, who do not check up for what legitimate purposes
these coupons are taken? . .
~ (e) Are Government aware that the inconvenience to the civil populatiom
has reached the peak? If g0, do Government propose to give some relief to
them from economies effected by the Military Department ? )

(f) On what basis is petrol distributed to different Commands and through
different Commands to the Defence Bervices and to the contractors ?

Mr. O. M. Trivedi: (a) and (b). The Honourable Member’'s assumptions
that there is enormous waste of petrol by “military lorries and diversicn of
petrol by military contractors are not correct. - Following the Maqtor Spint
Rationing Order of 1941 a series of instruetions have been issued aimed aé
bringing home to all military personnel the paramount need for the conser-
vation of stocks of petrol for operational purposes by the exercise of the striet-
est economy in the employment of military transport and in the use of pet-
rol. FEvery military mechanical transport vehicle is taken off the road on at
least one day in the week for routine over-hauling in order to ensure that i¢
is in proper running order, and all mechanical transport of all arms and ser-
vices of the army is placed under central local control for the proper co-ordi-
nation of its use. There are petrol and lubricant Inspectors in.
Headquarters whose duties are largely concerned with the economieal rum-
ning of all transport and who give advice on the avoidance of waste. An eco-
nomy campaign was launched in 1944 and the production of a pamphle.
co-ordinating and combining all the various orders and rules for the control
and use of military transport is under active consideration.

(¢) No, Sir. Proper accounts of all petrol issued are maintained and are
subject, to audit. : ’

(d) No, Bir. The general principle is that military petrol .should not be
used for contractors’ vehicles employed on military work, but that petrel
contractors should be obtained through the Civil Rationing authorities.
Except in cases of emergency, when time’ does not permit of a prior refer-
ence to the Provincial Rationing Authority, or when civiliare owned vehicles
are hired by’ the Military for training purposes, supply from military gources
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is only permissible against a certificate signed by the Provincial Rationing
Authority to the effect that supply from civil sources has ceased to be
svailable, ' .

(o) Government regret that rationing of* petrol should cause unavoidable
inconvenience to the public, but no question of diverting mll}t:,ary pgtrol for
¢ivil use can arise as the objective on both sides (civil and military) is maxi-
faum economy. _ )

(f) Armies Commands are responsible for estimating requirements of
* petrol for units of the Defence Services within their areas. These estimates
" are compiled monthly, cover a period of four months ahead, and are based
on (a) past consumption, and (b) other commitments, e.g., special exercises,
errival of fresh troops, etc. These eStimates are progressively checked and
consolidated by Headquarters 'of' lower formations, and finally by Headquar-
fers of Armies/Commands and General Headquarters. The distribution of
petrol to contractors is explamed in my answer to part (d) of the question.

Mr, Manu Subedar: In view of the fact that the circular referred to by
the Honourable Member may be lost in thousands of other circulars which
ere also sent out, may I ask whether. Government will . consider the great
public feeling on this subject of waste of petrol by military authorities and
Sake some special measures to check it?

Mr. O, M. Trivedi: I am prepared to reiterate these instructions to the
military authorities.

~Mr. Manu Subedar: Will you take any special measures?

Mr, 0. M. Trivedi: It is not a question of special measures. The.instrue-
$ions will be repeated to the authorities. -

Mr, Abdul Qaiyum: Is the Honourable Member prepared to appoint an
ad hoc committee to put a stop to this waste?

Mr. 0. M. Trivedi: No, Sir.

Mr. Abdul Qaiyum: What are the reasons?

Mr., 0. M. Trivedi: It is not necessary.

Mr. SBri Prakasa: Is the Honourable Member aware that in Lahore mili-
Aary officers send these military lorries from place to place in order to arrange
for card parties? '

Mr. O. M. Trivedi: No Sir, I have.not been to Lahore, I canrst be every
where 8o I cannot tell you. o '

- Mr, Abdul Qaiyum: Is the Honourable Member aware that military petrol
which should be used for the war effor¥ is nsed for smuggling goods?

Mr, 0. M. Trivedi: I do not know, Sir. .

Mr. Abdul Qaiyum: Is the Honourable Member aware that many cases
of that kind have occurred?, . il

Mr. C. M. Trivedi: If the Honourable Member gives me a specific inci-
dent, I will enquire. , . '

Mr. Abdul Qaiyum: A specific imcident did happen in Baluchistan.

Mr.-O. M. TPrivedi: The Honourable Member can help by giving a speci-
fle instance. Generalizations do not help any one.

© Mr, President (The Honourable Sir Abdur Rahim): Mr. Chettiar.

Mr. Ram Narayan Singh: Is the Honourable Member aware that military
Jorries are used for hunting purposes? '

Mr. Pregident (The Honourable Sir Abdur Rahim): Next question.

Mr. Ram Narayan Singh: No anaswer to my question?

Mr, President (The Honourable Sir Abdur Rahim): The next question
Bas been called. T .

—_— NEw PrOGRAMME OF CONSTRUOTIVE WORK BY MAHATMA (GANDHL.

980. *Mr. T. S. Avinashilingam Chettiar: Will the Honourable the Home
Member please state: :

(a) whether (Fovernment have studied the -new programme of constructive
. work put forward to the country by Mahatma Gandhi: ' .
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(b) the attitude of the Government of India over this programme of cons-

fructive gork; and . . _
(c) whether any Provincial Governments have consulted the Government

of India over the attitude to be adopted By them in this matter?

The Homourable Sir Francis Mudie: (a) to (¢). The Government of India
have seen Mr. Gandhi's statement regarding the constructive programme.
They are in full sympathy with any scheme for the promotion of communal
unity, the spread of education, the improvement of public health and the up--
lift of the poor and the down-trodden. They feel, however, that there iz a
danger that certain persons who may not share: Mr. Gandhi’s views may use
this programme as & cloak for their subversive activities. There has been
some correspondence between Provincial Governments and the Government
of India on this latter aspect of the question,

Mr. T. 8. Avinashilingam Ohettiar: What is the ground for thinking that
this simple programme may be taken as a cloak for subversive activity?

The Honourable Sir Francis Mudie: Sorry, I.could not catch a word. -

Mr. T. 8. Avinashilingam Ohettiar: What are the grounds for the Gov-
ernment for thinking that this simple programme of people going into the
villages and working for the uplift of the poor may be converted into & sub-
versive programme? - _

The Honourable Sir Francis Mudie: I think my opinion is very generally
shared. ' ' :

Mr. Abdul Qaiyum: Has the Honourable Member himself read the
programme? _

The Henourable Sir Francis Mudie: Oh, yes. .

Mr. Abdul Qaiyum: As there is no danger of Goevernment being accused
of subversive activities, may I know whether Government will put into
practice that part of the programme which they consider useful? ]

The Honourable Sir Francis Mudie: Government have their own methods
of uplift. I thought the object of this programme was to supplement the
activities of Government.

" Mr, T. S. Avinashilingam OChettiar: Do Government mean by the pro-
gramme the uplift of the people? ' '
N '.l'hs Honourable Sir Francis Mudie: I am sorry, I could not catch -vhat
e said. :

~ ‘Mr. T. 8. Avinashilingar Chettiar: May I know how by all these activities
for the uplift of the people there will be subversive activity? -

The Honourable Sir Francis Mudie: Confusion of thought seems to be in
the mind of my friend opposite.

Mr, T.-8. Avinashilingam Ohettiar: That is exactly the trouble with the
Honourable Member. Has he any evidence to show that the work for the
uplift of the people will result in subversive activities? -

‘The Honourable Sir Francis Mudie: That is not what I said.

xr.? Abdul Qaiyum: In view of the confusion, will somebody clear the
matter

Mr. M. Ananthasayanam Ayyangar: May I know whether any instruc-
tions have been issued to Provincial Govérnments to counteract this activity?

The Honourable Sir Francis Mudie: There was some correspondence
between the Provincial Government and the Government of India regarding
the possibility of certain persons who do ngt share, Mr. Gandhi’s views using
his programme as a cloak for their own activity.

Prof. N. G. Ranga: Is there any new Hallett circular? -

Mr. M. Ananthasayanam Ayyangar: Mudie circular! '

. !il‘ President (The Honourable Sir Abdur Rahim): Next questioasre *

LT ON CHILAM AND CHEWING TOBACCO TO BE TAKEN OUT OF WAREHOUSE

o - AT A TivE _
t t98].. *Mr. Abdul Qalyum: Will the Honourable the Pinance Member please
atate: : ' .
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-~ (a) whether any limit has been fixed to the quantity of chilam and chewing
tobacco which can be taken out of a warehouse at a time;

(b) if so, what the limit is and when it was imposed; 4

(c) the objects in imposing the above limit, and whether it is carried under
-any rules; : N

(d) whether this is causing hardship to the traders; and

(e) whether Government propose to remove the same; if not, why not?

The Honourable Sir Jeremy Ralsman: (s) Where such tobacco is capable
-of being used for a purpose which would render it liable to a higher rate of
duty, it must, on entry into ‘a bonded warelouse, be held liable to the high-
est (or higher) of the rates appropriate to the several purposes to which such
tobacco is known to be applied. If, when it is cleared from the warehouse,
the owner can show, either by means of a special form of retail packing or
by treating it in a particular way, ‘that it is intendeg for chewinhg or for manu-
facture into hookah tobaceo, of, again, if it is consigned directly to a licensed
wholesale dealer who is known to manufacture, or to sell, tobacco only of
that particular kind, it may be re-assessed accordingly. JTf, however, it is
not so packed or treated and is sold to a licensed dealer who retails inore
than one kind of tobaceco, it may still be re-assessed at the lower rate, pro-
vided that it is cleared in limited quantities and is stored separately in the
retailer’s premises and‘is separately accounted for in his books.

(b) This arrangement was made in May 1944 and such clearances to re-
tailers dealing in more than one kind of tobacgo were limited to 1 cwt. at a
time. The limit has since been raised to 2 cwts,

(e) These orders were issued under Rule 288 of the Central Excise Rules
and represent a considerable concession to.the trade. The limitation on cer-
tain clearances referred to in parts (a) and (b) is-obviously necessary in order
to minimise the loss of revenue. due to misdeclarations by traders.

(d) No.

(e) Does not arise. = - )

Mr. Abdul Qaiyum: May I know whether it is a fact that under the rules
there is no limit prescribed as to the quantity of tobacco which can*be taken
out and that the limit now prescribed is a result of ‘Bxecutive action? '

The Honourable Sir Jeremy Raisman: The rcason for my long reply was
to explain why that limit had become necessary. It may be said to be the
result of executive action. The position is that the trader may either pay
the higher rate of duty or, if he wishes to clear at the lower rate, then he
must comply with these. executive requirements.

WOMEN EMPLOYED IN GOVERNMENT OF INDIA DEPARTMENTS

98%1 *Mrs. Renuka Ray: (a) Will the Honourable the Home Member please
state the total mumber of women now employed in the different Departments
of the Government of India?

(b) What are the different grades (i) clerical, and {ii) officer, in which women
are employed ? A '

(c) What is the total number of women in each grade and the number of
Indian women in each grade ? : . . \ o

(d)'What percentage of women now employed in (i) clerical grede, and (ii)
officers’ grade._is likely to remain in: employment in the post-war period?
~ The Honourable Sir Francis Mudie: (a) ‘to (c). The information is not
vzhdﬂy available and its collection would involve an amount of time and
labour which would not be justified, as it would be mecessary to collect in-
formation from the larger central Departments which employ women, such
a8‘the Posts and Telegraphs Department with its branches throughout the
country. Tt is presumed that the Honourable Member is referring to civil
Departments, but if military offices arc included the Honourable Member
will be aware that there are a large number of women employed in these

‘offices,
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(d) Attention fs invited to the Hon}e Department Press Gommuniqua'of
the 7th September 1943, wherein provision has been made for the absorption
of those temporary Government servants who are otherwise suitable and
eligible for permanent employment, in 30 per cent of the vacancies filled on
s temporary basis during the war. It is not possible to forecast how 'many
wornen will be able to secure permanent employment at-the end of the war.

Mrs. Renuka Ray: As a matter of interest to women’s organisations will
the Honourable Membexsbe prepared to make investigations in regard to the
Civil Departments? ' .. _

The Homourable Sir Francis Mudie: No: for the reasons I have giyen.

Shrimati K. Radha Bal Subbarayan: May I ask; Sir, if there is-any
difference in the salaries and allowances psid to men and women doing the
sarve kind -of work? o . X

The Honourable Sir Francis Mudie: That I need .notice of. It would
have to be addressed to the Departments concerned

Mr. Sri Prakasa: It is a fact that Government are seriously considering
the desirability of reserving posts in all their Departments for women in

proportion to their population? .
The Honourable Sir Francis Mudie: Also with due weightage!

Heavre oF PrEM Jas Rat, A DETENU .

983. *Sardar Sant Singh: Will the Honourable the Home Member’ please
state the present condition of the detenu, named Prem Jas Rai of Delhi, now
detained in the Ferozepore Camp Jail? Has he been admitted to the Mayo-
Hospital at Lahore? If so, for what ailment?

The Honourable Sir Francis Mudie: As promised in my reply to Mr.
Kailash Bibari Lal's question No. 720 on 6th March, 1945, I have obtaned
further information about Mr. Premjas Rai. It is correct that he was
transferred from Delhi o Multan and from_Multan to Ferozpur jail. He
is reported to be in fair health. He has complained of stomach pain and
'in consequence was admitted to hospital for X'ray examinaton and
was twice X’'rayed but no abnormality was discovered. Sinece  his arrival in
Ferozpur jail his weight has increased from 8.stone 12 lbs. to 9 stqne 6 lbs. His
case is periodically reviewed but his state of health does not furnish any special
grounds for releuse at present. )

Prof. N, G. Ranga: Are his relatives given any special facilities to inter-
view him? ‘ . '
] The Honourable Sir Francis Mudie: I imagine that he gets the ordinary
acilities. .

Prol. N. @G. Ranga: In view of the fact that he is not well, are his relatives
given any special facilities, so that they might interview him more frequenily?

The Honourable 8ir Francis Mudie: There has been no expression of any
such desire to do so as far as 1 know but if they did, they would have to upply
to the Punjab Government. . _ ' :

REPORTS OF CERTAIN RapIo DEBATES ON INDIA IN AMERICA

984. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Information
and Brondeasting please state whether the Government of India have been
supplied with full and unexpurgated reports of the radio debates that took
place in America during the last few months oh India, between S8ir Frederick
Puckle and, Mr. Louis Fischer as well as Sir Frederick Puckle and Mr. Ahmed’
on the one hand and Mr. Norman Thomas and Senator Cellar on the other
hand? If so, will the Honourable Member please ' lay on the table of the;
House a copy of such reports? _ .

(b) What is the position of Mr. Ahmed, and is any payment made to himy o
out of Indian funds in consideration of his participation in such "debates?

(¢) Does Bir Fredrick Puckle act independently in his propaganda or with
the collaboration of, and in consultation with, the India Agency General?
Was the question of appointing a-special adviser on India in British Embassy,
or selection of the adviser, referred to the Government of India for opinion,.

-
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and is the Honourable Member in a position to state why such a special
adviser was considered essential when there is'a India Agency Genersl in
America ?

The Honourable Sir Sultafi Ahmed: (a) The snswer to the first part is in
the negative. The last part of -the question does not arise.

(b) Mr. Ahmed is not a Government servant, aud no payment is made to
‘him from Indian ravenues.

(c) 8ir Frederick Puckle is a member of the: sLaﬁ of the British Embassy
and is therefore independent of the Indian Agency «General, Washington.
The Government of India were consulted before the appointment was offered
to him,

Mr, K. C. Neogy: With reference to part (a) of the question, do I take it
then that in these matters the Govemment of India are not even kept in-
formed by their Agent General? .

The Honourable Sir Sultan Ahmed: We were not ihformed so far ag this
matter is concerned.

Mr. K. 0, Neogy: Is it o fact, that.a brief outline of one such report has
recently been published in the press and has the Honourable Member seen
the report?

The Honourable Sir Sultan Ahmed: T have seen the report in the papers,

Mr. H. A. Sathar H. Essak Sait: With regard to part (b) of the question,
in view of the valuable services rendered by Mr. Ahmed in placing the view
point of the Muslim™ League before America and world opinion, will the Hon-
ourable Member see to it that on such oceasions -proper arrgngements are
made for the presentation of the Muslim League case?

The Honourable Sir Sultan Ahmed: We do not make arrangements for
any_ propaganda at all of this kind,

Lr.rnuwn ABOUT ANTI-INDIAN PROPAGANDA IN AMERIOA

985. *Mr. K. 0. Neogy: (a) Will the Honourable Member for Information
-and Broadcasting please state if the Government of India are supplied with
copies of all pamphlets, leaflets, books and other literature issued from time to
time by the British Embassy, the British Information Service in America and
the India Agency General in regard to India during the last five years? If so,
will the Honourable Member please keep a.full set of such literature in the
library of this House?

) (b) Do the Government of India keep themselves informed of the resentment
that is sometimes expressed in America by the Americans themselves at the pro-

raganda of the India Agency General against Indian interest? TIs the Agency

‘General expected to keep the Government of India informed in these matters?

The Honourable Sir Sultan Ahmed: (a) No. The pamphlets and leaflets
reproduced in America are based on material suppiled by the Government of
India from time to time but we do not get a copy of every word that the Indian
Information Services publish. No books are published by the Indian, Agent
General or the Indian Information Bervices. The Government of India are not
concerned with the literature issued by the British Information Services. The
last part of the question does not arise,

(b) The Agent General does not conduct any propaganda against India's
interests. :

Mr. T. T. Krishnamacharl: Mav T know whether when the Government of
India furnish information to the British Embasgsy in Washington with regard
to matters concerning India, they do not even try to keep themselves posted
whether the terminological inexactitudes which they tranamit ‘are  correctly
reproduced in the publication issued there? -

The Honourable Sir Sultan Ahmed: We do not supply leaﬂets to the British
“Tfiformation Service.

" Mr, K. 0, Neogy: The Honourable Member stated that material is supplied
‘for the purpose of the publications mentioned. Is that correct?

The Honourdble Sir Sultan Ahmed: Pamphlets whwh ere produced here are
-gent there.

I
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Mr, Abdul Qliyum In view of the constitutional position of the Govern-
ment of this country, will the Honourable Member see to it that the sum of five
lakhs now being spent on propaganda in U. 8. A. is no longer spent either for
or agsinst India, and is discontinued altogether?

The Honourable Sir Sultan Ahmed: Nothing is spent on propaganda.
Money is spent on publicity.

3!: Abdul Qaiyum: What is the difference between pubhcaty and propa-
ganda? |

Mr. T. T. Krishnamachari: Tweedledum and Tweedledee.

Mr, Abdul Qaiyum: I want an answer to my question.

Mr, President (The Honourable Sir Abdur Rehim): Next question.

SALaRY, FuNoTiONS, ETC., OF MR. T. A, RAMAN IN INDIA AGENCY GENERAL

986. *Mr, K. 0. Neogy: (a) Will the Honourable Member for Information
and Broadcasting please state what is the post und salary, functions and
activities of T. A. Raman in the India Agency General? How many books on
Indian subjects have appeared under his supposed authorship, and on what
‘subjects? :

(b) Is it a fact that Raman is sent round on behalf of the India Agency
General to different University centreg in the United Stajes of America in_order
to meet Indian students and persuade them to attend speeches and lectures
given by representatives of the British Embassy like Bir Fredrick Puckle? Is
it a fact that he went to Boston before Sir Fredrick Puckle’s visit to that place
and asked Indian students there to attend the latter's lecture, giving them a
wurning that failare on their part to-do so might ja‘bpardiﬂa their {uture
prospects?

(c) 1s it a fact that Indian students m U.8.A., are threatened with penalties

“in regard to their priorities for return passage to India in*tase they associate
themselves with any political movement, or attend public meetings nob appmved
by the India Agency General?

The Honourable-Sir Sultan Ahmed: (s) Mr. T. A. Raman is employed as
Information Officer with the Agent General for India in the U. 8. A, on a
monthly salary of Rs. 800 in the scale of Rs. 700—50—1,000. The function of
the Indian Information Services in which he is employed is to" publicise India
and India’s war effort. He hag published no books on India since he joined his
present post. Before his entry into Government service he had published in
America two books on India, entitled ‘“What does Gandhi want?’’ and ‘‘Report
on Indie”’. He also pubhshed the *‘India’’ number in the World Today series,
in great Britain.

(b) and (c). No. .

Mr. T. T. Erishnamachari: May I ask the Honourable Member if the Govern-
ment have satisfied themselves after & perusal of his dossier that he is fit to he
employed by the Agent-Genera] for India in America?

The Honourable Sir Sultan Ahmed: Yes, Sir.

Mr. T. T. Krishnamachari: May I ask if his dossier is on a par with the
dossier of people employed here in India by the Government of India in high
positions ?

The Honou.mbla Sir Sultan Ahmed: That I cannot say.

Mr. K, 0. Neogy:" Are the replies given by the Honourable Member to parts
(b) and (c) of my question, based upon any report sent by the Agent—GeneraI
himself, or are they the result of any direct inquiries made in the various centres
of education to which I have referred?

The Honourable Sir Sultan Ahmed: No inquiries have been made, nor is it
possible to make inquiries in all the-centres, but we have received definite qur )
mation from the Agent-General.

I TREATMENT TO MR. KAMALNAYAN BAJAJ BY SOLDIERS AT WARDHA RATLWAY
SraTIoN

987. *Mr. Abdul Qaiyum (on behalf of Mr. Satya <Narayan Sinha): (a)

Will the Wer Secretary please state if he has any.information regarding the

>
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itl-treatment meted out to Mr. Mamalnayan Bajaj, #n of the late Seth
Jamnalal Bajaj, by soldiers in the Second Class Compartment at the Wardha
Station in the month of Octobe¥® last? ™

’ (b) If the reply be in the affirmative, will he be plegsed to state what action
was taken by the authorities on the representation submitted to them by Mr.
Bajaj? _ -

(¢) ‘What steps do Government propose to take in fyture to stop the recur-
rence of -such affairs? - _

Mr. 0. M. Trivedi: (a) The details of the incident are, that on the 4th of
October. last, Mr. Bajaj tried to enter a second-class compartment at Wardha
Railway Station hut two British soldiers who were in the compartment prevent-
ed him from doing so for some time. Mr. Bajaj was later given access to the
compartment. I may add that the soldier who was responsible for starting the
incident was a psychiatric case and in a nervoug condition.

(b) On investigation by the Military authorities the psychiatric patient was

_ posted to & convalescent depot; it is not known whether action was taken

-against him but the other soldier who took a mirbr part in the incident was

%qunished by his Commanding Officer. A letter of regret was sent to Mr.
ajaj. :

(c) Strict orders relating to the behavjour of troops towards the travelling
public have already been issued from time to time by General Headquarters to
all military formations and disciplinary action is taken againsf personnel who
infringe these orders. . : - -

«  Mr. Manu Subedax Why dre arrangements not made for them to travel by
special trains? - ‘Why should they be allowed to crowd ordinary passenger trains
and insult and ill-treat civilian populations? '

Mr. C. M. Trivedi: There are special trains, but their number is not enough.

Mr. Govind-V. Deghmukh: Did anybody accompany him to look after him?
If he is a case for a medical specialist, he should be ageompanied by somebody ?
Did ke start suffering from his trouble after he .got into the train?

Mr, 0. M, Trivedi: No. '

Mr. Govind V. Deshmukh: If he was suffering even before he left hig station,
does not the Honourable Member think that special precaution should have
been .taken?

Mr. 0. M, Trivedi: I do not know, many nervous people travel by trains.

INDUSTRIAL ADVISERY IN PLANNING AND DEVELOPMENT DEPARTMERT

988. *Mr, Hooseinbhoy A. Lalljee (on behalf of Sardar Sant Singh): (a)
Will the Honourable Member for Planning and Development please state {he
" number of Industrial Advisers in his Department? How many of them -do
not possess any technical qualifications and how many possess such quali-
fications? In-the case of the latter, what are -the techmical qualifications of -
each?
(b) How many of such advisers aré Hindus, Muslims, 8ikhs, Anglo-Indians,
Parsees and Christians and members of the Scheduled class? - .
’ The Honourable Sir Ardeshir Dalal: A statement is laid on the table of the
House. ' ' -

Statement

No. Designation of \Number'. Name of incumbent Qua.li!ioationp l;‘emarks
. post °  of posts and community :
1 2 3 4

5 . (]

-

1. Industrial Adviser One . Mr. H. K. Kirpalani, I. C. 8. {lmtired). lately Adviser

Hindu. to the Governor of Bombay.
2. IYéputy Industrial Five. (i) Mr. K. C. Cooper, Lately Deputy Controller of
Adviser. Parsee. , Supplies, Bengal. _
(ii) Mr. M. H. Mah- M. A. (Oxen), Bar.-at-Law,
mood, Muslim. . Laately Director of Indu_strian,

Punjab.
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1 2. 3 ¢ 5 8

(iii) Dr. M. K. Maitray B.Bc., Ph.D. (London), D.I.C.,
" Hindu. A.R.C.S., lately Joint Chief
~ Controller of Explosives,
Labour Department, Gov-
ernmenht of India.
(iv) Dr, Aswath Naga- B.Sc. (London), A. I C.,
yana RaoyHindu. F. R. 1. C., lately, Geperal
Manager of the Mysore Gov- °
ernment Industrial and test-
ing  Laboratories,  Tech.
Assistant to Director of Che-
" mical Eugineering and Che-
— .mical Industries, Mysore,
' ! Tech. Secretary to the Mysore, ,
Board of Scieutific and In-
dustrial Research.

. (v) Mr. K. D.' Guha. M So. (Liverpool), A. M. Ch. Not yet
- . Higdu, E., lately Director of Indus- joinad
- tries, C. P. and Berar.

3. Asst. Induvstrial Three (i) Mr. Anand Swarup M: 8c., (Chemistry), lotely

*

Adviser. . Bhatnagar, Hindu. covenanted Asst. in Messrs,
' - Burma Shell.
(i) Mr. 8. Dutta, M. Bo., lately Asst. Editor,
Hindu. Dictionary of Economie - Pro-
: ducts and Industrial Resourc-
es8 in India.

(iii) Mr. Humayun Lately Asst. Commissioner,
Mirza, Muslim, Mysore State Govt., and
' Dewan of Ranganapalle.

TECENICAL OFFIOERS IN SCIENTIFIC AND INDUSTRIAL RESEARCH DEPARTMENT

989. *Mr. Hooseinbhoy A. Lalljee (on behalf of Sardar Sant Singh): (a)
Will the Honourable Member for Planning and Degelopment please state the
number of technical officers in the Department of® Scientific and Industrial
Research? How many of them are Hindus, Muslims, Sikhs and belonging
to other communities? R

(b) Is there any qualified Sikh working in this Department? If so, for how
long a period? What are the reasons for not promoting him to the pos}; of an

officer ? '

The Honourable Sir Ardeshir Dalal:* (a) The number of Technical officcrs
borne on the cadre of the Council of Scientific and Industrial Research ig 17,
g‘onsilsting of : . Hindus—10, Muslims—6, Sikhs—nil, Other communities—1;

otal—17. - . .

-(b) There is one Sikh working as Technical Assistant in the Laboratories of
the C. 8. I. R. since the 13th November 1942. His case for promotion will be
duly considered according to his seniority in the cadre.

INDIANS TO BE SENT TO FOREIGN COUNTRIES FOR TRAINING .

. L4

990. *Mr. Hooseinbhoy.A. Lalljee. (on behalf of Sardar -Sant Singh): Will
the Honourable Member for Planning and Development please state the
number of Indians proposed to be sent to foreign countries for training undew
the post-war Planning Scheme? Is there any communal proportion fixed?

'I‘;Im Honourpble Sir Ardeshir Dalal: There are two distinet schemes. The
first is for sending students abroad for higher studies in technical and scientific
subjects. It is proposed to send about 500 students this year. No communal
proportion has been fixed but every effort will be made to see that adequate
representation is given to minority communities provided suitable candidates
are forthcoming.
" The_second scheme is for sending abroad 100 technicians already ciiployed
in industry for further training or for enlarging their industrial or professional
experience. Provincial Governments and private employers have been asked

to make their nominations and the Government of Indis will make a final
selection from these nominations. ’ o
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Prof. N, G. Ranga: ‘Will any special opportunities be given -to candidates
from Harijan classes?

The Honourable Sir Ardeshir Dalal: Candidates from Depressed and back-
ward classes will be giver speical attention. A circular has been addressed to
the Prqvincial Governments to that effect. ’

An Honourable Member: Will there be a selection committee.

The Honourable Sir Ardeshir Dalal: A selection board is being constituted.

Shrimat{ K. Radha Bai Subbarayan: Sir, may I ask the Honourable Mem-
ber if any women will be #ncluded among these students. . .

OrFicErs IN TRAINING AT STAFF COLLEGE, QUETTA

991. *Mr. Govind V. Deshmukh: Will the War Secretary please state:

(8) how many officers are receiving training at the Staff College, Quetta;

(b) how many of these are DBritish, Colonials, Anglo-Indians, Indian
Christians, Hindus, Muslims and Sikhs; and . . .

(¢) how many are from each of the Provinces and States of India?

Mr. C. M. Trivedi: (a) 178. )

(b) 144 are British; 1 Colonial; 2 Anglo-Indians; 13 Hindus; 10 Muslims;
and 7 Sikhs. There is no Indidn Chrigtian.

(c) 24 out of the total of 32 officers domiciled in India come from the under-
mentioned provinces and states. Information regarding the remaining eight is
being collected and will be laid on the table of the house in due course. -

. Bombay—1. Hyderabad—1.
U. P.—1. Kashmir—1.
Punjab—17. Alwar—1.
Assam—1. Rampur—1.

Mr, Govind V. Deshmukh: May I know if the explanation for thig disparity
between the number of British and Colonials on the one hand, and the number
of Indians on the other isdue to the fact that admission to thig College depends
on the recommendations of Army Officers in the different military areas into

which the country bas been divided? . .
Mr. 0. M. Trivedi: Admission to the Staff College is made on the recom-

mendations of Army Commanders. -

Mr. Govind V. Deshmukh: Is the Honourable Member aware that years ago
the procedure for admission was by means of a competitive examination and not
on recommendation?

" 'Mr. . M. Trivedi: I am not aware of that, but my Honourable friend is
aware—I think he should be - aware that this question of selections for the
‘Staff College was discussed in the Defence Consultative Committee, and certain
measures were taken, which it is hoped will lead to a larger number of Indian
officers going to the Staff College.

Mr. Govind V. Deshmukh: It was not discussed, otherwise the question would
not have been worded in & hesitating manner, but would have been definite.
Has the Honourable Member inquired what the procedure for admission was,
say, five years ago, and what the procedure is, and whether Army officers favour
competitive examination or recommendation. . '

Mr. 0. M. Trivedi: I will have the matter examined, certainly.

W. A. C. (1) OrFicERs IN TBATNING AT STAFF COLLEGE, QUETTA

992, *Mr. Govind V. Deshmukh: Will -the War Secretary please state:
() how many W. A. C. (L) officers are receiving training at the Staff .

College, Quetta; : s . . .
(b) how many of these are British, Colonial, Anglo-Indians and Indians; and
{c) how many of these are from each of the Provinces and Btates of India?

Mr, 0. M. Trivedi: (a) 86. |
The number of British, Colonial, Anglo-Indians and Tndians &mong the

the(%%’. A. C. (I) trainee officers is 19, 1, 10 and 2 respectively.

L}
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() One Indian officet comes from Madras and the other from Hyderabad.

-

The 10 Anglo-Indians come from the following provinces and states:— :

Central Provinces and Berar—2. Punjab—1.

f{"f-&‘b“y’?- United Provinces—1.
adras—2, -

Orissa—1, Mysore—2.

. Mr, Manu Subedar: Where do the British members come from?

Mr,.0. M, Trivedi: They come from sll parts of India.

Shrimati K. Radha Bal Subbarayan: May I know if the curriculum for
eomen officers is the seme ag for men, or does it include subjects which are of
special interest to women? . " _ g

Mr, O. M, Trivedi: I have not seen any details, but my impression is that
there is a special curriculum. - . . '

AN ON LATE MAULANA MUBAMMAD ALr’'S ARTIOLE ENTITLED ‘ THE CHOICE
Turks ”

993, *Syed Ghulam Bhik Nairang: Will the Honourable the Home Member

bs pleased to state: . » )
. (a) whether it is a fact that an article headed ‘‘The Choice of the Turks’,
written by the late Maulana Muhammad Ali, was published in an English weekly
named The Comrade in or about the year 1914; whether the said article was
banned under the Press Act; and T ‘

_(b) if the answer to (a) is in the affirmative, what the present attitude of the
Government of India towards the said article is, and whether- Government have
no objection o the republication of the said article i view of the radical change
in the international situation since the year 1914?

The Honourable Sir Francig Mudie: (a) The security of the keeper of the
Comrade and the Hamdard Press was forfeited because of the article referred
to. ' '

(b) The article is now of only historic interest and calls for no expression ‘of
;iev.r:is by Government: the question of re-publication is one for the publisher to

eclae.

INSTALLATION OF BROADOASTING STATION AT PATNA
994, *Mr. Ram Narayan Singh: Will the Honourable Member for Informa-
tion and Broadcasting please state: '

(a) the stage ab which the proposal for the construction of a Broadeasting
Station at Patna is; and ’ :

(b) the reasons for the delay? i

The Honourable Sir Sultan Ahmed: (a) The attention of the Honourable
Member is invited to my reply to part (a) of Mr. -Kailash Bihari Lall's Un-
started question No. 27, dated 8th February, 1944, There hms been no change
in the position. .
~ (b) No progress has been possible owing to the non-arrival of the outstand:
ing portion of the transmitting equipment.

Mr, Lalchand Navalrai: When is that expected to arrive?

The Honourable Sir Sultan Ahmed: The question should be put to an®
astrologer. h '

Mr. Lalchand Navalrai: The Honourable Member is a better -astrologer.

‘The Honourable Sir Sultan Ahmed: I should very much like to have the
equipment as quickly as possible, because it refers t6 Patna.

D1SOHARGE OF ANGLO-INDIANS FROM THE ROYAL ENGINEERS

995. *Mr. Frank R. Anthony: (s) Will the War Secretary be pleased to
state whether about seventy-seven Anglo-Indians who were recruited between
1941 and 1942 have been discharged from the Royal Engineers on the grounds*
of - their alleged erroneous enrolment?

;v' (b) TIs.it not a fact that they were. enrolled by the Reecruiting Officers and
the mistake, if any, was made by the Recruiting Officers? .
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(c) Is it a fact that many Anglo-Indians, as the result of false declarations
.and otherwise, have been wrongly commissioned as European King's Commis-
sioned Officers? . ) ,

(d) What is the number of persons of Asidtic domicile enrolled as Europe
King's Commissioned Officers? '

" (e) Is it ot a faet that in spite of their wrong enrolment these officers ure
being retained in their original cadres? o

(I) Is he aware that there are.Anglo.Indian wings in the British Army
inoluding & wing-in the Royal Engineers recruited for the Middle-East?

Mr, 0. M. Trivedi: (a) and (b). The position is that in 1941 the Governs
ment of India issued orders .that Anglo-Indians, who are statutory natives of

. India, when recruited for service in transportation units of the Indian Engineers
werc to be enrolled under the Indian Army Act in the Corps of Indian’Engi-
neers. Due to a misinterpretation, however, of instructions issued by General
Headguarters, local recruiting authorities irregularly enlisted certain Anglo-
Indisns under the Army Act jn the Royal Engineers for employment in Trans-
portation units. Government orders were issued in 1948 that those who were
thus irregularly enlisted should be given the option of taking their discharge or
of being cnrrectly enrolled under the Indian Army Act. I regret that informa-
tion regarding the exact number of Anglo-Indiang discharged under these orders
is not available. . : '
. (¢) and (d). I understand that there are a few such cases; in the time at my
disposn’ I have been unable to ascertsin the exact number.

(e) Yes, Sir, :

(f) Yes, Sir. . . .

Mr. Frank R. Anthony: I am well aware of the original order of 1941, bu4
do the military authorities not consider. that there is and was a motal—mora
than that a legal—obligntion to have given these men some consideration? The.
Technical Recruiting Officers offered them certain terms and theyv accepted
these terms when the military needed them; they fought for you in Burms
and the Middle East, and suddenly in 1943 . . . . .

Mr, President (The Honourable 8ir Abdur Ruhim): The Honourable Mem-
ber is arguing and making a speech. '

Mr. Frank R. Anthony: Wil] the War Secretary please inquire ag to whether
legally the military authorities were not bound to continue to employ these
men ? :

Mr. O..M. Trivedi: I will certainly inquire, but legally they were correct
" in the action taken. . -\ o

Mr. ¥Frank R. Anthony: Is the Honourable Member further aware that after
these men were thrown out they were given Rs. 24 for a suit of clothes and
many of them have not received their dues for six months or more? .
. Mr, O. M. Trivedi: I am not aware of that; but it is not correct to-say that.
all of them were thrown out: only those of them that did not elect to -be
correctly enrolled. were discharged. '

Mr. Prank R, Anthony: With regard to parts (¢) and (d), when many people .
who have as a result of false declaration been given scales of pay and emolu-
ments of European King’s Commissioned officers, why could not these 70 odd
.persans have been retained, particularly in, view of the fact that there\is -&n °
Anglo-Indian wing of the Royal Engineers serving in the Middle East?* .

Mr, C. M, Trivedl: It seems to. me my Honourable friend is arguing and not
putting a question. . ,

Dr¥FERENCES IN BASTO EMoLUMENTS OF 1. C. 0.s'AND E. C. O ’s..

996. *Mr. Prank R. Anthony: (a) Will the War Secretarv he vnleased to

" state whether differences in basic emoluments continue to exist between 1.C.0s.

and E.C.08? . ' )
() Tf the differences still continue, how long do the military auvthorities

propose to prolong this situation? .
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"Mr. 0. M. Trivedi: (a) I would refer tiie Honourable Member to my reply
to part (a) of Mr. Lalchahd Navalrai's starred question No. 649 on the 21st
November 1944.

(b) I hope to be able to make an announcement very shortly on the question
of improving the emoluments of Indian Commissioned Officers.

Mr. Frank R. Anthony: With regard to the answer fo part (b) I hope the
Honopurable Member will bear in mind the very widespread demand that there
should be a resl 'mprovement in the scales of pay . . . . .

Mr, I'rasldent. (The Honourable Sir Abdur Rahim): That is not a question.

Mr*C. M. Trivedi: I am perfectly aware of that-

HEALTHE OF SARDAR SARDUL SINGH Cammn

997. *Maulana Zafar Ali Khan: (a) Will the Honourable the Home Membet
please state the present state of health of Sardar Sardul Singh Caveeshar? -

(b Is it a fact that he is suffering from muscular rheumatism since long?

(c) 1s it a fact that he is detained in Dharamsala jail and local treatment
has done him no good?

(d) 1s it a fact that Dharamsala—has the largest rainfall in Northern India,
only second to (,hcrupunp and has a climate extremely injurious for rheumatie
putients?

(e) Is it & fu.ct. that the Dharamsala Civil SBurgeon reported last year thab
woen the rainy season set in, Sardar Sardul Singh~Caveeshar might be trans-
ferred to some .other station?

(f) Why is Sardar Sardul Singh Caveeshar detained in the Dharamsala jail?

. (g) What treatment is given to him at present?

(h) Has that treatment done him any good ?

(i) Is it.a fact that when the ordinary treatment did him no good he applsed
for diathermio treatment?

(1) Will Government allow him to try that treatment through some com-
petent specialist? .

The Honourable Sir Francis Mudié: (a) and (b) The general state of his
health is good. His only complaint is occasional pain in the back and left leg.

(c) and (d). It is not correct-that treatment has done him no good or that

the climate has harmed his health. - On the contmry, he has gained 18 lbs. in
weight.

(e) No.. ’
(f) He is detained at _Dharamsala Jail because the medical - authorities
advised that he would kaep better health there than in the plains.

(g) He is being treated by the Medical Officer of the Jail under the advice
of the Civil Surgeon.
(h) Yes. - : :

(i) and (j). The question of whether he requires diathermic treatment can
safely be left to the medical authorities at the Jail. ~

Sardar Sant Singh May I know when was the case of Sardar Sardul Smgh
reviewed ?

The Homourable Sir Francis Mudie: That does not arise,

Mr. Lalchand Navalral: May I know how it is that so many Congress

people are getting ill there? Is there any machinery for the Government to
make them il1?

The Honourable Sir !'mneﬁa Mudie: I am not aware that many Congress
people are getting ill there.

Mr. Lalchand N_ava.lrai. So many questions are be'ng put.
The Honourable Sir Francis Mudie: That is another matter.-
LACK OF ARRANGEMENTS FOR PHYSIOAL EXERCISE IN DHARAMSALA JAmL .

998, *Maulana Zafar Ali Khan: (a) Will the Honourable the Home Member
please state whéther there i is any open space for exerrise for the prisoners in fhe
Dharamsala jail where Sardar Sardul Singh Caveeshar is’ detamed?
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- (b) What is the area of such space? .
(c) Is it a fact that the Government of India detenus in the Dharamsala jail

brought to the notice of the authorities that there were no arrangements in this
jail for physical exercise? What action has been taken on this representation?

(d) Is it a fact that in all jails in the Punjab where the Government of India
detenus are detained, there are regular arrangements for physical exercise of the
detenius but there is no such arrangements in the Dharamsala jail?-

(e) Why are the Government of India detenus kept in such a jail? =

(f) Is it a fact thet the detenus represented to the authorities that they
should be allowed to have some exercise in the vegetable garden of the jail but
ro permission was given? If so, why? ’

. The Homourable Sir Francis Mudie: (a) and (b). Yes. There is an open
space measuring 26 x 18’. L _

(¢) Yes. No action was.taken on -the representation as it was considered
that the space allowed for exercise was sufficient. \

(d) It is correct that there are no facilities at the Dharamssla Jail for orga-
nised games such as badminton, but there are facilities for exercise and the
prisoners there are not of an age to require regular games. "
~ (o) The prisoners are kept  in this Jail because the medical authorities
advised that they would keep better health there than in the plains.

(f) Yes. Permission to teke exercise in the vegetable garden could no¥ b
given because the vegetable garden is outside the Jail.

 Maulana Zafar Ali Khan: Has the Government made up its mind to chut
thi::;r u;) indefinitely? Is there any possibility of his being released in the near
uture’ . ‘

The Honourable Sir ¥rancis Mudle: I cannot say unless I have notice «f &

question like that. .
- Mr. Govind V. Deshmukh: What is the arrangement provided for - these

gentlemen for exercise? Is it in the cell or in the vegetable garden?

The Honourable Sir Francis Mudie: The answer to that question is that
there is & certain amount of space: and I would aleo refer to the fact that the
previous question suggested that he had rheumatism . . .

Sardar Sant Singh: May I know if the Honourable Member is aware that
after a certain period of detention prisoners are allowed to go out of jail into
these vegetable gardens to get some exercise?

The Honourable Sir Francis Mudie: I am not so aware,

CANCELLATION OF FACILITIES FOR BROADCASTING MESSAGES TO CIVILIAN INTERNEES
IN TERRITORIES OCOUPIED BY THE JAPANESE .-

999. *Shrimati K. Radha Bai Subbarayan: Will the Honourable Memher
for Information and Broadcasting please state: S

(a) whether and when Government decided to cancel the facilities provided
to the publi¢ for broadecasting messages to civilian internees in territories occupied
by the Japanese; and, if so, the reasons for the cancellation; and

(b) whether Government are aware of the distress and hardship caused to
Indian Nationals who have relations and friends in enemy occupied territories;
and, if so, whether Government propose. to revise the decision?

The Honourable Sir Sultan Ahmed: (a) The broadeast of messages to civilian
internees was stopped opn Bth June 1944 for reasons of security. _

(b) Government appreciate the distress which the cancellation of these
facilities may have caused, but they regret that they cannot see their way to
altering this decision. -

. DxwiAL o MLk GEEE RaTIONS TOo INDIAN SOLDIERS

1000. *Mr. Harl Sharan Prasad Srivastava: (a) Will the War Becretary
kindly state if it is a fact that Indian soldiers were always_being given milk
ghee right up to 1942°?

" (b) What was the quantify per week given to Indian soldiers of milk ghee
and of vegetable product in 1948 and 1944 and the quantity given af present?
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(c) Why is it that Indian troops are denied the daily ration of milk ghee?

-Mr, 0. M, Privedi: (a) Yes, Sir..

(b) In 1943 milk ghee was issued four times “each week and vegetabe 1:'1'0-r
duct three times, and in 1944 the issues were milk ghee three times and vege-
table product four times per week. At present the issues continue as in 1944,

¢) Because more milk ghee is not available for the Army. The decision
‘about the -quantity of milk ghee which could be made available for the army_
was taken after consideration of the quality required, the all Tndia productlon
and the needs of the civil population. r

LaND AOQUIRED FOR AERODROME NEAR (AYa

1001. *Mr. Ram Narayan Singh: Will the War Secretary be pleased to

state:
(a) how many acres of land have been acquxred for aerodrome near Gaya “'.

Behar;

(b) whether the land has been acquired temporarily or permanently;

(c) how many zamindars and tenants have been affected by the acqmm&m
0! the lands referred to in (k) separately;

(d) how many tenants havesdost all their lands; and

(e) the amount of money -paid as price or compensatwn to the ‘zamindars
end tenants, separately? .

Mr. 0. M. Trivedi;, (a) About 1.100 acres.

{(b) Permanently,

(c) 44 zamindars and 708 temanta, <

(d) 67, but most of these were landless labourers who had small plem !i
bari land_adjacent to their houses.

(e) I am collecting the information and will lay a statement on the table m
due course.

Mr. Ram Narayan Singh: By what time ecan I expect 1o have thak
informafnon? : '

Mr. 0, M. Trivedi: 1 do not know, because it depends on the person from
whom I have asked for the inforn.ation. _I have said  the information will
be collected as soon as possible, but I cannot predict when he will rend it.

INDIAN PILOTS TRAINED AND UNDER TRAINING *

1002. *Mr. Ram Narayan Singh: Will the War Secretary please state:

(a) the number of Indian pilots trained and under training from 1939 to 1944;

(b) the pay and allowances, if any, of the Indian pilots and their future
prospects; and

(c) the number of pilots enlisted from Bihar from 1939 to 1944?

Mr. 0, M. Trivedi: (a) and (c). Apart from 47 pilots who were trained ior
commercial licences during the years 1989 to 1941, all training of pilots in Irdis
gince the out break of war has been for the R.I.LA.F. I regret that in the
intcrests of security I am unable to quote the actual number of pilots trained
“thus, but I may say- that 2 per cenk of the pilots commissioned into tho
‘R.ILA.F. from 1989 to 1944 came from Bihar.

' (b) I would refer the Honourable Member to Air Force Instruction (India)
No 57 of 1942, 'a copy of which is in the Library of the Housé. A proportion

b of these pilots will be absorbed permanently into the R.I.A.F., and’those nob
g0 absorbed may seek employment with the Civil Air-lines which will undoubt-
edly be in need of expetienced pilots.

Mr. K. 0. Neogy: With referepee to part (b) of the question, is the Hon- -
ourable Member in a position to indicate definitely what the post-war strengﬂl
of the Indian Air Force is going to be?

Mr, 0. M: Trivedi: I am afraid I am not in a position to indicate at (he
present stage.

Mr, K. 0. Neogy: When do the Government expect to come to a decisior in

that matter?

Mr, 0. M. Trivedi: T cannot predict that. g
* 1

. om
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' UNST.&RRED QUESTION AND ANSWEE »

PROGEDVRE .16, wmnme UP OF ACCOUNT IN Gsxnm:. OR Runwu Paownnm Fuxp

i 89, Mr, E A. Sathar H. Essak Sait: (a) Will the Honourable the ¥inance
Member Please state whether o contributor to the General or Railway Provident
Fupd s entitled to finally wind up his account in that Fund while-in service?
If 80, under what rule?

{b) If the contributor would be allowed to finally wind up his Fund, wonld
the payment of the whole amount be made immediately? If not, why not?

The Honourable Sir Jeremy Raisman: (a) The attention of the Honourable
Member is invited to the reply given by me to unstarred question No. 68. asked
by Mr. Ram Narayan Singh, on the 6th March 1945. . To this reply the follow-
ing amendment ~may please be made:

For (a) read—''(a) A member of a Government Prowdent. Fund other than
dhe Btate Railway Provident Fund is entitled to wind up his accott Jin the
Fund while still in service only in the following, special circumstanees’”;

and for (a) (m) read—"‘(iif) in the case of the Defence Savings Providert
®und. on the expiry of twelve months from the date on which the present wnr
is declareqd to have terminated. A member-of the State Railway Provident
Fund cannot wind up his account untill he actually quits Railway rervies''-

(b) In theory the Provident Fund accummnlations of a subscriber, who is
sllowed to close his account finally, are pavable nt once. In practice, however.
payment cannot be made 1mmedmtely, ag some time is required for eommleting
his fina) account. For this Teggon interest ia allowed to run till the end of
" the ,manth previous to that in which payment is actually made, subject to a
maximum period of six months from the date on which the balance hecame

payable

SHORT NOTICE QUESTION AND.,ANSWER.

RequisiTioN oF FLaTs BY WAR DEPARTMENT IN BoMpay
Sir Oowasjes Jehangir: (a) Will the Honourable the War Secretary be
pleased to svate whether a large number of tlats have been requisitioned in the
City of Bombay by .the War Department, amongst which are two buildings,
containing about 50 flats, called ‘‘Sea Green'’ and ‘‘Chateau Windsor'' on the
Reclamation? .
(b) For what purposes have these flats been requisitioned?
(¢) Will equivalent accommodation in & similar locality be offered to the
" tenants who will be dishoused in very large numbers?
£) Before throwmg on the streets a large number of permanent residents
ombay, have Government considered requlsmwnmg other buildings ot
\lsod for housing or business purposes?
(e) Is it a fact that a hrga number of refugees who have come to Tndia
during the war are residing in flats in p6od localities in Bombay?
{f) Have their flats been' requisitioned?

) Are Government aware of the great constemat.lon, resulting in° wide-
spread agitation in Bombay, caused by the present requisitions which. rre
considered by the public as an act of harassment on the part of Government?

(h) Are Government interested in maintaining the morale of the pcovle.of

India during war-time?  If so, do.they consider dishousing a large number

-.-of permanent resident born-and bred in Bombay, conducive to the maintenanca
of such morale?

Mr. 0. M. Trivedi: Sir, I am answering this questlon on behalf of. the
Defence Department.

(a) T am not aware that a laroe number of flats have ‘neen requisitioned in
Bombay Gity at the instance of the Defence Services. hut T know that vre-
liminarv stens have been taken to reanisitian the two hnildines mentinned hy
my Honourable friend. namelv, ‘SEA GREFN' and ‘CHATEAT WINDKOR’,
I understand “this prelimindry action consists in the issue of warning notices.
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(b) These two buildinge are required for the accommodation of Service
personnel for whom it is essential to be in Bombay. -

(c) and (d). I have not sufficient information to enable me to answer this:
question at short notice, but I am asking for & report from the Provineial
Government. Meanwhile I am examining whether I should ask the military
suthorities temporarily to suspend further steps for obtaining peesession ef
the two specific buildings mentioned by my Honourahle fnend

(e) and (f). I have w0 information.

(g) I have seen two or three press cuttings whlc'h suggest ﬂls‘ﬁ there is
some feeling in Bombay over this matter,

(h) The answer to the first part is in the affirmative and T am sure tha¥
this aspect of the matter is tuken into account by the requisitioning authority.

Mr. Hooseinbhoy A, Lalljee: ¥s the Honourable Member aware that the
Executive Health Officer of ‘Bombay has said that more.than two lahhs of
people are sleeping on the footpaths?

Mr. C. M. Trivedi: I am sure that this, if correct, is not due to the reqnm-
tlonmq of ‘Sea Green’ and ‘Chateau Windsor’.

Sir Vithal N. Chandavarkar: Has not the Honourable Member seen a tele-
gram in the papers containing a stateinent made by a Bombay Governnicnt
spokesman that- more than 600 flats were required for housing the military
personnel as the Commander-in-Chief had said that Bombay was geing to be
the main British base for the Pacific and South East Asia operatiops?

Mr. C. M. Trivedi: I make it my duty to read many papers, but.I am very
sorry that I have not seen this statement referred to by the Faenourable
Member. It may have appeared in the Bombay papers. ¥ am wnof reading:
all the Bombay papers. Nor have 1 seen it in the Hindustan Times er e
Stateaman.

Sir Vithal N. Chandavarkar: Is the Honourable Member aware that while
the Hindu, Pargi and Islam Gymkhanas have been requisitioned in: Bombay
for war purposes since 1942, the European Gymkhana and other clubs have
not heen touched at all?

Mr. C. M. Trivedi: 1 don't know Bombay as well as my Honourable friend.
If there is nced for requisitioning any particular Gymkhana, 1 bave no daubs
the Provincial Government would consider the matter.

Mr. Manu Subedar: Are Government aware that the taking of measures like
this make the armed forces thoroughly unpopular with the civil population?

Mr. C. M. Trivedi: I know that requisitioning is not popular, but the
moment there is no need for requisitianing, it will be stopped. N

Mr. Abdul Qaiyum: Why was the European Gymkhana left alone and
only Indian Gymkhanas were requisitioned? !

Mr, 0. M. Trivedi: T am not aware of that fact. I said so in answer to
a supplementary question put by my Honourable friend Mr, Manu Sebedar
earlier in the day. )

Mr. Abdul Qaiyum: Is the Honourable Member aware that there sre 8
numpber of evacuees, who as stated by Bir Cowasjee Jehangir, are occupying
flata in this locality? Why were these evacuees not moved out to some otber
place and why were Indians dispossessed?

b Mr, O. M. Trivedi: I have answered that question. I have no information
about it.

Mr. Manu Subedar: Does the Honourable Member know that these evacuees
and refugees from abroad have taken hold ‘of these flats and are sub-letting
lto British army personnél and they are enormously profiteering by sueh sub-
etting?

Mr. O. M, Trivedi: T am not aware of that. I will call for information:

Mr, Manu Subedar: Will the Honourable Member make an inquiry inth
this and remove these evacuees from Bombay, as they have no business to Be
there at-all.

8ir Oowasjee Jehangir: Will the Honourable Member conwey to the -pro
department, if he does not represent it in this House, that the ill-feehng
created by their retkless action is of a character which will do. Government or
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‘the war effort no good and will the Honourable Member also convey to them
that if they continue this reckless -action, Government wil] find themselves in
& very awkward position.

« Mr. 0. M, Trivedi: I shall do so.

DECLARATIONS OF EXEMPTION UNDER THE REGISTRATION OF‘
' FOREIGNERS ACT ’

The Honourable 8ir Francis Mudie (Home Mambef):'Sir: I lay on the table
e copy each of the following Declarations of Exemption under the Registration
of Foreigners Act, 1939:

(l} No. 1/656/44-Poll(E), dated the 10th November, 1044,

‘l_l}_ No. 1/66/44-Poll(E), dated the 22nd November, 1844,

iii) No. 1/67/44-Poll(E), dated the 28th November. 1844,

{iv) No. 1/68/44-Poll(E), dated the 5th December, 1844, '

{r! No. 1/1/45-Poll(E), dated thc 25th January, 1945,

vi) No. 1/3/45-Poli(E), dated tbe 23rd January, 1945, and
vii) No. 1/2/45-Poll(E), dated the 16th January, 1845.

= - No. 1/66/44-Poll(E)
 GOVERNMBNT OF INDIA -
- HOME DEPARTMENT
i New Delhi, the 10th November, 1944
- DECLARATION OF EXEMPTION
Ir exercise of the powers conferred by section 6 of the Regiutration"of ‘Foreigners Act,
1930 (XVI of 1959}, the Central Government is pleased to-declare that the provisions of
she Registration of Foreigners Rules, 1930, except rule 8 and such of the provisions of rules

4,14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not foreigners
shall not apply to, or in relation to, Mr. Henry Ernest Sigerist, United States cftizen, for

0, as he remains in India in connection with the work of the Health Survey and Develop-
maal ittee. : ~ B
.. - E. CONRAN-SMITH,

nr Secretary to the Government of India.

No. 1/66/44-Poll(E) :
. GOVERNMENT OF INDIA
HOME DEPARTMENT .
Simla, the 22nd November, 1044
DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act
1939 (XVI of 1839), the Central Government is pleased to declsre that the 'provisigus of the
Registration of Foreipners Rules, 1939, except rule 8 and such of the provisions of rules
4, 14, 15 and 16 as apply to. or in relation to, passengers and visitors who are not
ﬁeimrs, shall not apply to, or in rélation to :— '

;-' Hmu: : gml;ln Fsuell;a 5. Mr. Irwin D, Kaufman,
ise He n.
3. Mr, Jerry N. Thompson. 6. Mr. 'T°f°1?h W. Mountin.
4. Mr. John C. Suarez. 7. Mr. William P. Ryan. .

A. W. LOVATT, _
Under Secretary to the Government of India

- - No. 1/67/44-Poll(E) -
GOVERNMENT OF INDIA
HOME DEPARTMENT
Simla, the 20th November, 1044
DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the "Registration i ;
(XVI of 1838), the Central Government is pleased to deda%o that th:fprlt‘)ov.rriiligﬁ:r:)f"aﬁ;
lqubntlon of Foreigners Rules, _1959. except vule 8 and such of the [')roviaions of rules
(, 14, 18 and 16 as apply to, or in relation to, passengers and visitors who are not
foreigners, shall not apply to, or in relation %o, Lewis Green and Palmer Hoyt Jr. for so
long as they are in-the service of the United States Office of War Information in I'n'din‘

A, W. LOVATT,
Under Sccretary to the Government of India.
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" No. 1/68/44-Poll(E)
GOVERNMENT OF INDIA -
HOME DEPARTMENT
Simla, the 6th December, 1944
DECLARATION OF, EXEMPTION

In exercise of the powets conferred by section 6- of the Registration of Foreigners Act,
1830 (XVI of 1939), the Central Government is pleased to declare that the provisions of the
Registration of Foreigners Rules, 1938, except rule 8 and such of the provisions -of rules
4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who nre mnot
foreigners, shall not apply to, or in relation to, Mr.. Julius M, Pomerantz, United States
citizen, for eo long 88 he is employed by the United States War Shipping Administration in

India. _
. A. W. LOVATT,
- Under Secretary to the Government of India.

No. 1/1/45-Poll(E)
- GOVERNMENT OF INDIA
- HOME DEPARTMENT
Simla, the 25th January, 1045
DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners. Act,
1830 (XVI of 1920), the Central Government is pleased to declare that the prowuﬁ:s of the
Registration of Foreigners Rules, 1938, except rule 8 and ‘such of the provisions of rules
4, 14, 15 and 16 as apply to, or in relation to, passengers and ~isitors who are not
foreigners, shall mnot apply to, or in relation to, Mr. James K. Brinker, Assistant Port
Representative at Bombay for the United States of America, War Shipping Administration,
as long as he remains in his present post. '
: E. KEYMER, .= .
Assistant Sécretary to the Government of India,

- . No. 1/3/45-Poll(E)

. GOVERNMENT OF INDIA
HOME DEPARTMENT

New Delki, the 23rd January, 1045

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Refistration of Foreigmers Act,
1838 (XVI of 1830), the Central Government is pleased to declare that the provisions of the

- Registration of Foreigners Rules, 1930, except rule 8 and such of the provisions of rules

4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not
foreigners, shall not apIply to, or in relation to. Pro?essor.-Ognev, a Russian national, for so
long as he remains in- India in connection with the -work of the Health Survey and Develop-
ment Committee.
. _ V. BHANKAR,
Deputy Secretary to the Government of India.

No. 1/2/45-Poll(E)
GOVERNMENT OF INDIA
HOME DEPARTMENT
Simla, the 16th January, 1945
\ _ DECLARATION OF EXEMPTION _
In exercise of the powers cBwferred by section 6 of the Registration of Foreigners Act,
1030 (X VI of 1830), the Central Government is pleased to declare that the provisions of the
Registration of Foreigners Rules, 1939, except rule B and such of the provisions of rules
4,714,715 and 16 as apply. to, or in relation to, passengera, and visitors who are net
foreigners, shall ot apply to, or in relation to, Mrs. Mani Berry, at present in the United
Provinces a British subject by marriage but of foreign extraction, wife of the 2nd Secretary
of the British Embassy in Moscow.

. P. KEYMER,
" Asaistant Secretary to ‘the Government of India,
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ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
' LEGISLATIVE DEPARTMENT !

The Honourable Sir Asoka Roy (Law Member):, With your permission, Bir,
I shall substitute the word ‘five’ for the word ‘three’ in my motion. I under-
statéq th;tl would meet with the wishes of the Members of the House.
ir, I move: -

‘““That this Assembl do proceed to elect, in such manner as the Honourable the President
may direat, five non-official members to serve on the Standing Committee to advise on subjects:
tn the Legislative Department for the Financial year 1945-46." ' " _

This motion Bir, is made-in pursuance of Mr. Essak Sait’s motion, which
was accepted by the House that there should be & Standing Advisory Com-

- mittee, attached.to the Legislative Department. S8ir, I move.

Mr. President (The Honourable Sir Abdur Rahint): The question is:

. "That this Assembly do proceed to eleot, in such manner as the Honourable the President.

may direct, five non-official members to serve on the Standing Committee to advise on subjects.
in the Legislative Department for the Fnancial year 1945-46.”

The motion was adopted.”

ELECTION OF MEMBERS TO THE DEFENCE CONSULTATIVE
COMMITTEE ' -

Mr. 0. M. Trivedi (Becretary, War Department); Sir, I move:

““That this Assembly do proceed to elect, in such manner as the Honourable the President
may d:xrect, six non-official members to serve on the Defence Consultative Commmittee for the
financial year 1945-46." =

Sir, the Committec met three time during the last year. Eagh meeting
Jasted for two days and the deliberations of each meeting took about 7 hours.
On each occasion the Committee heard a review of the war situation on all
i fronts either by His Excellency the Commander-in-Chief or the Chief of the
General Staff. The review was followed. in each case by & discussion. .On
two occasions, the Principal Administrative Officer, India Command, who is
generally responsible for preparing India as & base, discussed with the Commit-
tee administrative problems in the military field. The discussion covered,
,among other things, the problems of transportation, labour and acecommodation,
welfare and morale of troops, particularly Indian troops. '

As the House is aware, one of our biggest_problems is the shortage of suit-
able Indian candidates offering for Commissions in the three Fighting Services,
namely, the Royal Indian Navy, the Indian Army and the Royal Indian Air
Force. The Indian Air Force, ss the House is aware, has recently been
honoured by His Majesty the King Emperor with the distinction of the ‘prefix
‘Royal’, a distinction which, if I may say so, is richly dederved and which, I
am- sure, will give the Indian Air Force, the sister services and the general .
public great satisfaction. The Committee discussed at great length various
12 Nod means of remedying the unsatisfactory situation in regard to the

ON  officer material, dnd we have now adopted, in consultation with the
Committee, several measures which, we hope, may go some way towards
attracting o suitable type of Indian candidates. We decided some months ago
to open a pre-Cadet College at Nowgong, near Jhansi, where eandidates marked
‘deferred’ by the Selection Boards are sent for training for a périod of a little
over five months. The training is intended to deve%op self-confidence and

leadership among candidates and to improve their physique and knowledge of

English, and we hope that a.large number of these candidates will, at the
‘end of their training, be found suituble for Commissions. At present Selection
Boards take three days for interviewing and testing a batch of candidates. It
was represented to us by the Committee that the candidates should be -given
rést on the day of arrival and not be asked to.plunge straight into work. We
accepted the advice of the Committee and lengthened the period of three daye
to four days.

 The shortage <of pilots for the Boyalﬂ Indian Air Force causes us consider-
able arxiety. The Committee and ourselves have, therefore, devoted.a 1-81006
deal of attention to this matter. On the advice of the"Committee, we have
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decided to extend the Indian Air Training Corps to all Universities, to encour-
age visits by college students to Air Force stations and to give prospective:
candidates and their relations free flights and latterly we have organised the
Royal Indian Air Force Display Flight which, as Honourable Members are” -
aware, visited Delhi this wgek.,_At the instance of the Committee,. we have
also strengthened liaison between Rectuiting officers and serving officers on
the one hand and colleges and Universities on the other and we have décided
to open a register of candidates willing to remain in the Royal Indian Air
Force after the war. . .

The Committee also considered the question of recruitment to the Women’'sa
Auxiliary Corps (India) andeits naval wing which is now called the Women's
Royal Indian Naval service. It further cousidered the question of recruitment
of technical .personnel, particularly in the Navy. I venture to think that- the
question of recruitment to the Officer rank is a very important question: in.
fact a very vital unz, because Indianisation of the services depends untirely
on suitable Indian candidates ‘coming forward for the Defence s_ervi*ces,

The Committee also discussed problemns relating to the post war organisaion:

" of the Army with particular reference to class composition and the future

system of officering of the Indian Army, and the advice it has given us on these -
two very important matters will be of the greatestevalue to us.

Thé Committee made.- certain suggestions regarding improving the number
and quality of Indian officers at the Staff (ollege, Quetta. These suggestions
have been accepted, and we hope that they will result in increasing the number
of Indian officers at the Staff College. Staff Training, as the House is aware,
is of vary great importance and in fact essential for an officer aspiring to be &

. staff officer. . "

‘The Commiittee has been kept in touch with important developmenfs in
the Defence services in the administrative field: for instahce, we discussed with
the Commnittee thie schemes of the Army for the development of local resources.
of fresh vegetables, milk, eggs and poultry. The Commitiee endorsed the
steps taken to make the services self-supporting as far as possible and desired.
that, in view of the need for relieving civil economy, such steps should be-
intensified. We are continuously doin} this.

Some Members of the Committee visited the Assam Front and sent reports
giving impressions of their visit and making suggestions, particularly regarding
rations and amenities for Indian troops. These suggestions have been accepted.
Some Members of the Committee also visited the- Tactical Training Centre at
Dehra: Dun, Kitehener College at Nowgong of which [ have already spoken and
the Btaff College, Quetta. One Member of the Committee paid a visit to the
Officers’ Selection Boards. Sir, this is only a brief accoynt of .the work done
by the Committee. His Excellency the Commander-in-Chief has asked me
that I should take this opportunity of acknowledging publicly the increasing.
sesistance he is receiving from the Members of the Committee. The Committee
fs a valuable link both between the Legislature and ourselves, and, if I may
say 80, between the public and ourselves. I would like to add that the Com--
mittee is meetng this week to discuss with the Reorganisation Comnmittee
some of the questions which are under examination by that Committee. The
scope of the discussions will be very wide indeed, and 1 have no doubt that
the views of the Defence Consultative Committee will be of great help to the-*
Reorganisation Committee. Sir, I move,

Mr. President (The Honourable Sir ‘Abdur Rahim): Motion moved:

“That this' Assemhly do proceed to elect, in such manner as the Honourahle the President
may QIrsct, six -non-official members to serve on the Diefence Consultative Commiitee for 3he-
financial year 1845.46." .

Prof, N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir,
I am glad that the Hogourable Member in charge has made a fairly full’
report. of the work of the Committee and also the aftitude of his Department
in that regard. But I wish to suggest one or two things for the cpnsideration.
of his Department and particularly of this Committee. There seems to be a

.

—— -
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sort of the anxicty oif the part of the Department concerned to adverti fact -
“that the material at the College Whicip.they are able to récr:;; itg: 2‘3333331%2:'
the Air Force is not very good, that the quality of the recruits is not up to the
mark, that once they have been recruited and they are being given training
they are found in. very many cases not to be sble to come up to the mark.
Sir, 1 feel a bit suspicious about this propaganda that is going on, This is the
Jyoungest of our deien?a services, and as such, it has a much better opportunity
sof trying to make this approach towards nationalisation than the other - two
services. 1t is a notorious fact that in regard toethe other two forces, espe”
cially of the Army, Indianisation has been going on rather slowly, <riminally
slowly. We were hoping that at least in regard to this latest service, Indiani-
sation will be- taken for granted and if at all any BEuropeans or_Englia'hmen are
imported or brought in, it would be only as a matter of oxception. On the
other hand 1 find—speaking subject to correction—that out of nine squddrons
they have tome to organise, as many as five are supposed to be manned by
Indions.  Sir, this is not a bad thing as a start, if really by Indians they
mesn really cent per cent Indians and not half and Lalf or three-fourths and
-one-fourth and so on. S8ir, I learnt that in many of these training centres,
there are very many allefations made against the manner in which these
-examinations are being conducted periodically as well as final examinations and
it is also alleged -that certain candidates are preferred as against others and
that pure undiluted .cent per ceut Indians are not given the same‘chance s
others of various mixtures and that an honest effort is not being made to give
these people a real chance to satisfy their socalled examiners, most of whom
unfortunately happen to be non-Indians and therefore although quite a large
number of Indians are being recruited as trainees, a very large percentage of
these people are being ploughed and sent ouf as being unfit to be taken a8
officers. I cannot say, because we are kept too far away from these operations, -
bow far these allegations are based upon truth, and I cannot say how much
‘of truth there is in them. But I can.vouch for this that there is a serious
-sense of discontent prevailing among a section of Indian trainees. themselves.
T am saying that advisedly because-I am quite prepared to hear the Honour-
able Member say, taking advantage of the fact that these poor trainees will
not be able to give a free expression. of their own views and feelings, that all
these trainees are completely satisfied with whatever is going on in the train-
ing schools. Therefore 1 say that amongst a good enough section of these
trainees there is a serious sense of discontent at the manner in which they
-are being treated at these training centres and the way in which they are
examined. Sir, we have not heard from any British authority in England
about any serious discontent, that they feel about the quality .of the material
that they are able to recruit from British universities. Buf surely it cannot.
be the case that all the recruits that they have been able to get are thorouighly
-satisfactory according to their standards. It must be because those people are
-anxious anyhow, even if necessary, to make a good job out of bad material,
and they are trying to convert bad material into good material, a good mate-
rial into better material; whereas on this side, in order that this service may
not become thoroughly Indianised and nationalised in the shortest poasi!:ule
period, the department seems to be particularly anxious to go sbout saying
and advertising in season and out of season that our material is not good
enongh that no good enough material is forthcoming, and -when it is forthcoming
it does not prove good enough. Therefore I want this Committee to obtain
sufficient information in regard to this matter when it meets the departmen*, and
also to take sufficient care to see that our trainees are given a fair deal.

“Sir, T wish to make bne other suggestion and it is this. In regard to the
-examinations held for these people I want the Committee to assure itself that
the majority of these examiners happen to be Indians and not Englishmen, that

~ these examiners are sympathetic towards Indians and the Indians’ right to get
‘for themselves the best possible training, then to have a fair desl at their

rd
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examinations and later on to be taken on permanently as members of the
staff. B ;

Mr, H. A. Sathar H, Essak 8ait (West Coast and Nilgiris: Muhammadan):
fir; 1 want to make it quite clear that in accordance with the policy of our
Party under which we refuse to take any responsibility where we have no
«eontrol over war affairs, our Party will not take part in the elections and will
not put .up candidates, , : -

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): Sir, I have been a member of this Committee for the last three years
and it is & welcome move on the part of the Secretary of the Department to
give us o short and brief but lucid resume of the work done in the department.
T am sure my colleagues on this Committee will agree with me—and it.is my
personal experience—that so far as the members of this Committee are con-
cerned, right from His Excellency the Commander-in-Chief all the officials who
have been on the Committee have always given us all the information ‘that
we desired. In fact their courtesy and frankness has been such as might be
easily followed by other departments too. When a member of the Committee
makes & suggestion even to the President of the Committee, who is mone else
than the Commander-in-Chief, we get & full and complete reply from him
which, I am sorry to say, we do not always get from many of our Honour-
able friends on the Treasury Benches. : _

With regard to the points made by Prof. Ranga, I may say that we have
often been told about thefeelinga of the candidates and the large mumber of
failures in the examination. The members of the Committee in the last two
. years have been visiting the different training schools and attending selection
boards, and their invariable care has been to see that the rejections are fair
and reasonable without prejudice to the young men’s future career, and without
any regard to caste or creed. There has been no difference made between
Indian and Indian. Let that be clearly understood. I myself have often been
there, my Honourable friend Mr. Deshmykh and others also have been there:
We have invariably made it a point to attend the meetings of the selection
board and the training college, with the sole object of finding out whether there
is discrimination in favour of one or the other. The only difficulty we found
was that many of our young men were not brought wup for ~these services,
because we in this country have not brought up our young men to prepare for
a military career but only as scientists and so on.” Therefpre we have found
that at the examinations or at the selection board they have not beem very’
comfortable at first, but after some time they have felt.quite comfortable.

I must also say that- we should now insist that in our schools and colleges
there should be regular training for our young men which will fit them for &
military career. We have not done that- The other day we had a lecture in
the Library when we werg told that many of our young men have not had
opportunities even to go to the seaside and see. a big ship. Thst is not our
fault; thet has been our mentality. That is why we have got no openings in
the Navy all these years. But now is the opportunity, = and we the members
of the Committee are trying to do our 1ével best to see that our young men
ar® given a fair chance in the army and navy, which is now a crying need for
this country. ' _

Sir Vithal N.. Chandavarkar (Bombay Millowners’ Association: 7Tndian
Commerce): Sir, when the Secretary of the War Department was speaking, my
mind went back to the days when I was intimately connected .with the
Bombay University as it4 Vice-Chancellor. In the six years I was there I tried
my best to plead for the expansion of the scope of the University Training
Corps, and my experience was—and I am sure that was the experience of all
other Vice-Chancellors—that the attitude of the Defence Department wasgs vesy
ansympathetic. Every attempt that we made to promote & healthy appetite
among our own people for a militarv career was frustrated by the not only
unsympathetic but unfriendly attitude of the Defence Department. The result
was that we had a feeling that we Indians were not wanted in the army. Even

. _ X
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after the war started, in the earlier two years—although I was not the Vice-
Chancellor 1 was taking an interest in this question—the general feeling was
that we were not wanted. When the situation became acute there was ‘8
clamour for recruits, and I must confess that in spite of the unsympathetie
-attitude of the Government in the past, the response from Indians has . been
very good indeed. _

 As regards recruitment, whatever may have been the justification for not
getting fair treatment in the: early stages of the war, I am prepared to admit
that since the constitution of the Staff Selection Boards, I do not think there -
ie much justification for that complaint. I will acknowledge that Goverument
in appointing 1ndairs on' the -Seiection Boards—very prominent and indepen-
dent Indiang like Sir Raghunath Paranipye, and DPrincipal Mahajani ha_ve
been selected. The Selection Board at Lonavla also has got experienced Indian

officers of the U.O.T.C. A< a result of enquiries that I have made, I have

come to know that the anxiety of these Selection Boards is not to turn down

_ the material but to convert bad material into good and good material mbo

~ Army stmes Indians gay not get a fair treatment.

better. - So there is not mueh justification for this complaint. .

But there is another feeling for which there is really some justification.
What about the future? Why people are still fighting shy of making. military
as their .permanent career? A large number of Indians have joined and are
joining the Army because they hope that the war is going to be over very soon
and they may. at the end of the war. be absorbed in the Indian Civil Service,
Indian Police or other covenanted services. There are however a large n:umber
of Indians*who are anxious to make military as thelr permanent career but they
are not sure of the ground whether the Army will be Indisnized or mot, and
whether they can at least hope—not now, but after 25 or 80 years—to occupy
high positions o~ Staff Officers, as.Army Commanders as Generals and .even us
Commander;in-Chief. So long as that feeling is there, it will be very difficult

for us to persuade our young inen to g with & free heart and take up the army
as their permanent career.

There is a feeling abroad that we are wanted therg in the present emergency,
but when the opportunity for throwing responsible positions to officers in the

. I am not in a position to
say_ categorically that there is any justification for this feeling, but the feeling
is there and that, [ would like to assure the War Secretary, is keeping back
a largg number of young Indians from taking up militery as their permanent’
‘career, .

As regards the Indian Air Force, I frankly confess that so long as the parents
have got & control over young men, which they have to a greater degree in this
than in other countries, and so long as there is the feeling among the parents
that there is a greater danger to life in the Air Force tHan in any other branch of
the Army, I am afraid this feeling will certainly hold back a large number of
young Indians from joining the Inﬁinn Air Force. I can tell you from my per-
sonal experience. While recruiting candidates for other jobs I have often asked
why when there was a large demand for the Indian Air Force they have not

“applied for commissions; the reply has been that their parents would not allow

them to jom the Indian Air Force.

8Sir, T would like to emphasise this fact before the War Secretary that if
the Government are really keen on getting our people to take up military as
their permanent career, they must come forward and say boldly that their
"policy is to Indianize the Army and the Indians joining the Army will ge#,
into positions which are now held by Europeans and when the time comes they
will be in charge of the Indian Army. :

" Mr. Frank R, Anthony (Nominated Non-Official): The remark fronf ihe
Honourable the War Secretary that suitable material is not forthcoming in ade-
Juate numbers has constrained me to make a few remarks. 1 am afraid that I
am bound to repudigte this contention that there is not suitable material snd
abundant material for the officer category of the Tndian Air Force. Let me
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tell him that because of the feeling that there are unnecessary restrictions to
recruitment in the Indian Air Force that no less than four thousand Anglo-
Indians have gone to England and are now serving in the different cadres of
the Royal Air Force. And I could give him scores of instances where these
Anglo-Indians have been awarded the highest distinctions for gallantry in che
Royal Air Force. <As a result of an intensive drive on my part Anglo-Tnd‘ans
are applying increasingly for the Indian Air Force. I could give him suitable
first class material not for ten but twenty squadrons from my own community.
And I feel the fault lies essentially with the Selection ‘Committees. T am
not prepared to accept the contention of my Honourable friend who has-jnst
spoken that the cohstitution of these committees is unexceptionable. I can
give the Monourable Member instances, numerous instances, of absolutely first
class men who have for no ostensible reasons. been rejected by these selection
committees. I will give to the Honourable Member one instance of a lad who
was reiected. He was an absolutelv first elass lad. T took the trouble of inves-
tieating his case and after interviewing him personally T broueht his rare to
the notice of the present Viceroy who was then Commander-in-Chief. T-foueht
this case with the greatest persistance. T knew that if von could reject a
young man of this deseription then you could not build an Air Torce because you
could not pet better material. I came back to the charge over and.over again
and the military authorities ultimately agreed to give him another chance. He
was selected and given his training. That young man got his Wings recently.
At the passing out parade he was awarded the sword of honour as the best
officer. That is typical of the rejections that are being made by these selection
committees. Only the other day, certain absolutely first class lads qualified
in every waf—academically, phvsically and sociallv—were rejected. T conll
not see any remson as to why they were rejected. TLet me tell you, Sir, that
there is a real complaint that since the authorities have enlidted the support nf
these psycho-analysts, psychiatrists, and psychologists, all kinds of peculiar
mystic reasons are being assigned for the rejection of these voung men. These
psychiatrists and psycho-analysts themselves appear ‘to be eranks and fit sub-
jects for observation and entertainment in asylums. And let me tell the War
Secretary that after all psvcho-analysis and psvchiatry are still. very much in an
empirical state and your methods ten years from now may, in the light of sub-
sequent knowledge, be stigmatised as nothing more than quackery. And yet
these psycho-analysts and psychiatrists- are really rejecting today what we
think 18 first class material. I do not agtee with you when you say that you
have not got suitable material and abundant material. I can give you _first
lass material, material which will compare favourably . with the material
apywhere else in the world. I can give you material not only for ten but
twenty squadrons from my own community. .

I would ask the War Secretary to set up a Board for reviewing cases of
rejection, I am sure they will find many cases of thé type I have alreadv men-

tioned, of Jones who was given a second chance and who quédlified as the best
. officer. -~

Mr, 0. M. Trivedi{ When was that? Was it under the old system or ihe
new system? -

Mr, Frank R. Anthony: It was nine months ago. ‘But even under the new
system I feel that young men are irresponsibly rejected by these cranks whem
you call psychiatrists and psycho-analysts. You are rejecting first class mat=-
rial. If you will.set up a Board to review such cases you will find that many
of these lads that are now being rejected, will be accepted and they will, I am
certain, prove an absolute credit to vour Indian Air Force.

Sir F. E. James (Madras: European): 1 had no intention of breaking a lance
with my Honourable friend,,the répresentative of the Anglo-Indian comgnumity

in this House. tut T feel constrained to do so by his attack upon the psychiatrists
who are members of these selection boards.

. Let me first of all, endorse everything that he has said as to the services
w):ic’h his own community has rendered to the Armed fortes, serviges which are
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of & most conspicuous character and which do the greatest possible credit to this.
small but virile.communitv. But I do not think lgirs crit.iciln)som of the method of
selection under the new system is wholly justiied. When I was a member of
the Defence Consultative Committes last year, I remember this method was-
very carefully considered and in order to remove misconceptions, members of
that committee were invited to sit with these Selection Boards for geveral days
at a time to watch the whole procedure. I took.advantage of that opportunity
and I have in fact sat with two selection boards under the new system. 1 came
away convinced that the new method is infinitely better than the old method.
For one thing the new method cuts right across all preferences of a social and
political character.” I remember in the old days, selection was made by corm-
mittees which very otten did treir work.in the most cursory mainer, and allowed
all kinds of social and other prejudices to enter into their judgment. In fact it
was very difficult for men with powers of leadership, but no social background
to get selected by those particular boards. The most striking impression that I
received through sitting in with these selection committees was that at least,
that has gone. Selections are based upon a very careful series of examinations
in which all kinds of considerations are very carefully weighed, and I think that -
on the whole the results have proved to be most satisfactory. I may say that
many of the finest units in the armed forces today, where leadership, courage,
eaterprise, daring and initiative are required—many of the leaders of those
units have been chosen under the new system, and I think my Honourable
friend, Mr. Anthony, is perhaps making too swecp:ng a statement . when he
puggests that the psychiatriets, the psychologists and other techyical members
of these selection boards are men who are incapable of judging and selecting on

a socientific and satisfactory basis.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureiu: Indian
Commerce): Who certifies these psychologists? T

Sir F, E. James: My Honourable friend, I take it, is being fgcetious.

I have no objection to -the suggestien that he has made that there might be.
a review of rejections. After all psychiatrists, psychologists and economists can
make mistakes, and sometimes it is advisable to provide for a review. But 1
would remind my Honourable friend, Mr. Anthony, that as a matter of faet in
many of these cases there is automatically a review. When I was present, very
few applicants were rejécted outright. A certain number were placed on a list
to come up for review within, say, six or twelve months, and in some instances,

- on'review, those applicants had been entertained by the Committee. But if my
Honourable friend is thinking of a review by a completely different machinery,
then that-is another matter and perhaps the Honourable the Secretary of the
War Department, in consultation with his Consultative Committee, might con-
sider that suggestion at the next meeting.. - :

Mr. K. 0. Neogy (Dacea Division: Non-Muhsmmandan Rural): I did not
realise that the motion before the House would enable us to have a debate of
the character that we are having now. The House is surely thankful to my
Honourable friend, the War Secretary, for having set a precedent, a very wel-
come precedent, in making a comprehensive statement regarding the activities
of the committee attached to the Defence Department, and we are also very
grateful to you, Sir, for having permitted us the indulgence of having a general
debate with regard to some of the points raised by the Honourable Member.
T trust that this precedent will be fully availed of in future in connection with
the activities of the different departmental committees. i -

My intention is to say just a few words in regard to the Indian Air Force.
"Although this is one of the youngest organisdtions of the armed forces, perhaps
the youngest, so far as the sfficer ranks are concerned, we are having cent. per
cent. Indians, and that is « matter of great satisfaction tp us., That is why we
were somewhat pained and surprised when a few days ago, I think it was about
the 10th February, when the Governor of the United Provinces, in his address
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to a recruiting board of that place, referred to the fact that the recruitment of
_officers for the Indian Air Force was very unsatisfactory: so much so that gaps
in certain squadrons had to be filled by drafting officers from the Royal Air Force.
On' that occasion the Governor of the United Provinces expressed his surprise
that this should be so, having regard to the importance which the air arm is.
bound to play in future, and having regard to the possibility of opportunities
being afforded to Indian Officers of the Indian Air Force having the prospects of
permanent service in that branch of military service. N

I was rather surprised this morning when my Honourable friend, the War
Secretary, was not able to give us even an idea as to the time when we could
have definite information regarding the permanent poet-war strength of this arm.
Sir, the Honourable the Finance Member, in-his budget speech referred to the
fact that there has been an unusually great. wastage in the course of training of
the Indian Air Force cadets. I should like to know whether it is a fact that
the wastage in the training stages—I should like to make it quite clear that I am
-not referring to the selection stage to which reference has been made by the
previous speakers—has been greater in the case of the Indian Air Force than in
the case of the other'arms so far as Indian cadets are concerned. I speak from
recollection; My Honourable friend. the Finanea Member's point was that the
wastage in the Indian Air Force has been of an inordinate character. Here is
something about which the House should definitely like to know-the position, and
the Consultative Committee that we are now going to set up should be asked to
®o into this aspect of the matter and find out and report to this House the reasons
why, if at all, the wastage in the course of training in the Indian Air Force is
of a larger oxtent than the wastage in the course of training of the officers of the
other arms. ¥ is by making a suggestion of this character that I think I can
make my observations reléevant to the present motion. . _

. Bardar Mangal Singh (East Punjab: Sikh): T would draw the attention. of
the Honoyrable the War Secretary to two points. The first is that there is a
widespread feeling amongst the Indian Officers that a great racial discrimination
is practised in the Army in certain matters. The most important is the question
of allowances. Indiah Emergency Commissioned Officers are expected to main-
tain the same standard of efficiency and living, but they are not paid on the
game level, and therefore they are always suffering fronr a sort of inferiority
complex. That is one complaint. I hope the War Becretary will look into this.
matter, hecause that has great effect upon the efficicney and the discipline of
the armed forces.

The second point is about the Air Force. Right or wrong, I do not know how
far it is justified, but there is a feeling and that feeling is supported by a large
number, of accidents to the air machines, .that the Indian section of the Air
Force is supplied bad machines. '

Mr, 0. M. Trivedi: That is absolutely incorrect.

Sardar Mangal Singh: T request the War Department to make this point
very clear and to assure the public that there is no such thing. But there is a
feeling and it is to the interest of the Government to  remove that feeling. In
my own Province there hag been a large number of air crashes, in which several
finest young men have died and that is one reason why people hesitate t5 come
to the Air Force. .

The next point to which I want to draw attentign is the method of selection.
‘T endorse the remarks which fell from the lips of my Honourable friend,
Mr. Anthony. This new method of selection has caused  great disaffection
amongst the prospective Indian officers. Some people even go so far as to think
that this (I do not know how fo pronounce thig difficult word) psychiatrist.
method is n new device to shut out several efficient and good future Tndian
officers. The Honourable the War Secretary is shaking his head. T know thaf,
may not be the intention. My point is that there is a feeling amongst the pubfic,
a feeline amonest the new recruits that this method is unsnitable and by this,
Government probably wants to defeat Indianisation
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Mr. 0. M. Trivedi: No, no. N -

! ar Mangal Singh: ...... and come up here after a few years amd say :
‘‘Oh," the good Indian material is not coming forward”’. 1 was present in the
Library of the House and have attended two lectures given by semor-most”mili-

- tary officers. Both the Air officer as well as the Navy ofticer complained that the
tequired material is not coming forward. In this, regard I must ‘say that the

fault does pot lie with the Indian young men but the fault lies with the method'

of selection and above all with the educational system of- this country. You
expegt Indian young men to come up to the standard of those young men who
have been turued out by she British Universities but the edueation wh.ch we
give to our young men is far inferior. In this regard I would request the War
Becretary that they should take charge of Indian young men at a very early
stage. The experiment of the King George’s School has proved successful. I
wish the War Department to extend that system and to improve the educational

curriculam ot those schools. 1t is from those schools that you cxpeet to get’

<fficient Ipdian officers. -

Betore 1 sit down 1 wish to invite the attention of the War Secretary that
they should also tap the source of the Indian ranks. The officers of the Indian
army should be recruited more sud uore from the ruuks, that wourd be an
impetus far the young men to enlist themselves in the army. 1 huve heard
complaints that some of the young men who go to the army do not go there to
_adopy the army as a career. But they go there just to use the army as a spring
b.urd 10 get higher jobs in the political and other departments. 1 do not wish
to go into this matter at this time but on the discussion of the_Finance Bill I
will deal with this matter more fully. But-sofne people do go to the army, from
where they might go to the Political or other Departments. I therefore, Sir,
wish to urge upon the Defence Department that they must mnuake sure that the
young man who is' coming forward will adopt the army as a career and they
shouid encourage those young men who will join the army as a profession. 1
hope that the Committee will take interest in these matters and will make sugges-
tions to the Ariny Reorganisation ‘Committee which will denl with thesc larger
questions. . The Government of India, Sir, I think, have acted rather hdstily in
this matter. They are going to consider the whole question of the reorganisation
of the army including such large questions as conscription and all that. The
larger question of defence is very intimately connected with the whole economic
and political planning of the life of the nation. You cannot have an efficient
army, you cannot have efficient and well-disciplined defence forces, unless the
whole life of the nation i8 organised and disciplined to that pitch. You must also
reorganise the industry of the nation, in order to suit, the requirements of Defence.
You cannot build your essential industries within the striking distance of enemy.

The Honourable Sir Jeremy Raisman (Finance Menrber): Sir, the d=bate is
taking such a wide turn that it would more appropriately come in the discussion
of the Financé'Bill instead of delaying the beginning of that. '

Mr. President (The Honourable Sir Ahdur Rah'm): Mr. Joshi the other day
had suggested that the Government Member making such a motion should give
a review of the administration of the department when T pointed out that that
sort of review would he not in order. The Government Member who mover this
motoin made such a comprehensive speech coverine so many points that it has
heen impossible for me to hold the speeches, that followed, were not in order.

Sardar Ha{lzal‘mvh: T therefore sav that vou cannot go into the fuestion
of .the reorganisation of the army alone leaving the other aspects of the.nation
building to a different time. The whole question of the planning of industries
the building of the navy, the building of the merchant fleet and the recrganibaﬁor;
of the armv—the whole thine goes tozethér.. Modern war is a total war. You
sanmot isolate it and confine it to one aspect of the nation’s life. T would not
:ake much time of the House. T hope that the War Secretary will bear these
soints in mind when he invites the committee for a meeting and when he makes

uggestions to the Army Reorganisation Committee.

]
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Shrimati K. Radha Bal Subbarayan (Madura and Ramnad cum Tinnevelly:
Non-Muhammadan Rural): Mr. President, Sir, I do not want to take up too
much time of this House but'l would like to participate in this debate just to
state that womeén ag citizens are interested in the defence of their country and
therefore they are as keen or perhaps even more keen than men are, that we
should have & completely Indianised army as soon as possible.” By army I mean
all the three branches of the army, the army, the navy and the air force. I will
waste the time of the House if I were to repeat every time the army, the navy
and the air force. o

Some Honourable Members: Say defence force. |

Shrimati K, Radha Bal Subbarayan: Sir, women as mothers are also very
keen that their sons and their daughters should be officered by men and women
of their own nationality. Women of India, I submit, are second to none in t_hei!
courage to send their children into the fighting forces, but they are rightly anxious
" that, they should be given fair and just treatment. Unfortunately the political
situation in the country is such that there is not much confidence in the people
that Indians receive proper treatment at the hands of the Government. )

Bir, if I heard the Honourable the War Secretary fight, I think he said
something abous the unsuitability of candidates. We women of Ind'a do not
acoept that statement. We feel it is & slur on the women of India whken the
Government says that suitable candidates are not coming forth. But really,
it is a reflection on the Government themselves when fhey complain that they
oannot get su'table candidates. They must examine the question why they do
nob get ‘‘suitable candidates.’’ o

An Honourable Member: They must examine themselves. o

Shrimati K. Radba Bal Subbarayan: And after examination, they must take
steps to remove the obstacles that prevent suitable candidates from coming for-
ward to join the Army. Mothers and wives of men officers and mothers of
women officers bombard me with questions with regard to conditions in the
Army and the treatment which the boys and girls receive there. They have
mentioned to me instance after instance, which have come to their personal
knowledge, where our young people have not received proper treatment, and I
have had sadly to admit that neither I nor my colleagues in this Honourable
House can do much bécause the Defence subject is purdah and we cannot deal
with it. We do not know what happens behind the purdah, and I would, there-
fore repeat the request that has been made, that this House should be given an
opportunity to have a debate on Defence affairs. Of course Government can
keep back information which is confidential, but I th'mk this House is entitled
to know how the Army is organised, and how voung men and women are selec-
ted and trained. I asked a question this morning about the curriculum for
women but I am sorry that my Honourable friend could not givé me g complete
answer, : .

Women of India are more perturbed now because our girls also are being
recruited. We have no objection, in fact we feel pleased that our girls have
got the courage to join the defence forces, but we should like to know some-
thing about their auxiliary organisations. When there is & small measure of
social reform to be introduced, Government goes through an elaborate procedure :
it appoints a committee to inquire into the matter, and then comes to a conclu-
sion, but when they introduce such an innovation as the W.A.C.I. they do not
consult any representative committee of women, and, as far as I understand,
even this House was not consulted before starting this organisation and about

methods of recruiting, and of training.

I think my Honourable friend the War Becretary said something about train-
ing for leadership. I would respectfully poinf out to Government that qualities
of leadership cannot be roused in the people by foreigners. It is much better
that our own people train them: they understand them much better then ®
foreigners do. '

8ir, I would again appeal fo Government to let this House have anlidea a8
to when there will be complete ‘Indianisation of the Army. [ referred to thig

. g



1510 | LEGISLATIVE ASBEMBLY |14TH Mar. 1945

[Shrimati K. Radha Bai Subbarayan.) -
subjeot during the debate on the Finance Bill last year, but I have not had an
answer yet. I reminded Government then that this House had passed a Resolu-
tion in 1988 during the Simla Session asking for a Committee to go into this
question. I believe a Committee was then appointed, but nobody has heard
anything more about it, whether it has reported, and if so what happened to its
report. In any case I think this House has the right to have a definite answer
from Government with regard to complete Indianisation of the Army.

Bir, I thank you very much for giving me an opportunity to say these few
words on this subject. . ’

Mr. T. 8. Avinashilingam Chettiar (Salein and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, the last question that was put to the
House was when there will be complete Indianisation of the Army. 1 am
reminded of the answer which Mr. Tottenham the then Secretary for Defence,
gave in this House, namely, that even a congenital idiot will see thut there
will never be complete Indianisation. That was his answer not many years

ago. '

. Mr. N. M. Joshi (Nominated Non-Official): That was not his answer: what
he said was that at the rate Indianisation was proceeding there would never
be complete Indianisation. . .

Mr. T. 8. Avinashilingam Ohettiar: Mr. Joshi means °the same thing,
Mr. Tottenham used the words—even a congenital idiot will see that there
will never be complete Indianisation. Now, Sir, it is really a fact that people
are disturbed in their minds by the thought that those who are going to the
Army will be utilised when the British Government want to utilise them, and
that they will be thrown to the winds when they do net need them. The
.suspiclion to which my Honourable friend, Sir Vithal Chandavarkar referred,
is real.

T now come to the fecond question—why they are not getting proper inen
today. The answer is that for many young men their posts and commis-
sions are mere jobs and there is no natlonal appeal to which the fighting
forces of a country should have. In England and in other free countries, the
appeal that is made to young men is—fight for your country and save your
freedom. But here, Bir, many of our members would have seen the adver-

- tisements, the appeal is—Good food given, good clothing given, you can learn
& profession: these are the appeals made for recruitment. Does the War
Secretary imagine that men with ideals will respond to such lower appeals?
Boys from families with high traditions in this land do not want to join the
Army_today because it has no national appeal for them. Now service in the
Army is not naitonal service. If it were so, thousands of young men of high
caliber snd best education will join the colours and if necessary sacrifice
themselves to the last. I heard the other day the Commander-in-Chief refer-
red to the Indian Army and said it was national army. It is a pity that
this word national has been misused many times. This Government has been
termed. national. The Civil Service in India is called national. Thiz Govern-
ment, Bir, with the four most important subjects entrusted to Europeans, is
called national, and in this way there is nothing to which this word canndt be
applied. And go, Bir, we should not be influenced by the use of this word. I
api:neal through the Honourable War Secretary—because. he cannot decide the
policy and can only carry out instructions—to the authorities concarned, and tell
them that if they have the courage and strength to make the Indisn army a
national army, there will not be a dearth of suitable ‘candidates. There will
ba so much competition that they will be hard put to it to select. So, Sir,
if Government sre really bent on getting good men, this is the resl thing
over which _they will have to ponder; this is the real way in which they have
to go;, and if they do so, there will. be no desrth of candidates. I am glad,
Bir, that this opportunity was given to the Her.se to discuss this matter.

. l'.t 001 Dr. J. O. Ohatterjee (Nominate® Non-Official): Sir, I desire fo
join in this del:ate mainly because I have Leen & member of the Selection
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- ears, and have seen from inside the working of selection
mtﬁ owvﬁitt h::: yknown%nas interview boards. My Honourable tnenlg
Mr, Anthony said a good deal regarding psychologists and peychiatrists.
my. own board we used to have a fairly large percentage of acceptances and
those acceptances were ratified by the selection of candidates who;n.
we sent up to the final selection board. As a matter of fact, ¢ o
board on which I sat had a very high percentage of final successes. But ever
gince these psychologists have been brought.in, things have a;gurqe;ls :
very different aspect. 1 do not say that there should not blBu_ P;Ff ““’}3 lilf:e-
psychologists on these boards; but thére are a few matters w ct wo:d oy
to bring to the notice of my Honourable friend the Army Secretary, &
are tl;ese. . ‘

Firstly, S0 tar as I am aware, far too great importance has been given to
the opinion of the psychologists. They come to these bourds as advigers to
the board; they do not have a vote; yet in practice they seem to have the
main say in the matter of selection. They tried more than once on our board
to let us first hear -their opinion a8_to which candidate in their opinion waﬂd
be suitable. It amounted to this, that if we did not ratify their choice,.
most likely our candidates would be thrown out at the final selection board, .
The board of which I was & member had the courage to protest most stmgly‘
ugainst this, and we felt we could not carry on if our judgment was interfered
with in this way. I must say to the credit of the army authorities that the
psychiatrists ceased coming to our board. But what was the result? _The
result was' a remarkable falling off in the final acceptance of our candidates.
We non-cooperated at one end; and at the other end there was more effectiva-
non-cooperation, _ ' _

The second point I would like to make is this: if I am wrong I would like
to be corrected—these' psychologists are 1nr§lely Harley Btreet. specialists or”
physicians—some of them may not have bad a very big practice in Harle
Street;. but they are largely people 'who have come from there. Now, my sub-
mission is that these men are not conversant with conditions in India. 1 am
not at all convinced that they know the psychology or the get up of an Indian
student. T would like to ask my Honourable friend, why is it that all these
psychologiste and psychiatrists are brought from abroad? In India there are
8 large number of psychologists of the most -distinguished calibre who have
made their mark in British universities and who have spent long years of
training and teaching in this country—why is it that the army authorities are
unable to bring such psychologists and psychiatrists also, if they must have
them on their committee? Now, ag Vice-Chancellor of a University with a
very wide jurisdiction, T have Leen most interested in this question of
recruitment: firstly end foremost because I am' convinced that no country
which attains its freedom—as we hope to before long—can defend that free-
dom or can make that \freedom worth twenty four hours purchase if it has
not the means, in a world such as ours, to defend and protect its freedom.
I am, therefore, cent Eer cent. for the strengthening of the Indian Army. 1
would do my best—I have done so where my own children are concerned and
where the men whose training is in my hands are concerned by urging them to
do their share and fo obtain the necessary military training. The Indian Air
Force particularly appeals to the imagination of our young university men; I
know that in my own university, the one thing which they want to do is to
enter the Indian Air Force; it is up to the army authorities to consider the
reasons. The reason first is that the number of rejections is appalling. In the
case of university men that we sent up from our interview board—and some of
them in my opinion would make the finest soldiers, officers and leaders,—the
number of rejections was appalling. Suppose we accept the contention of tMe
army authoritier that they require a very high standard for sirmen, and tha¥
these men have not had the back-ground or that they have some defect or other,
I would like fo ssk my friend another question. . Why is it that after thesc men

N ' ‘ n D

le.M,



1512 LEGISLATIVE ASSEMBLY (141H MaR. 1945
[Lt.-Col. J. C. Chatterjee.]} '

have been selected—and the average selection is not even one in ten—after such
severe elimination, why is it that so many of them are sent back during the
course of training? Does the fault there also lie with the men who go up or does
the fault lie with the trainers who are appointed by the army authorities? I
think this is & matter which I would commend to the care of my friend the Army
Secretary. I would like to have a reply as to why it is that so many men who
are accepted after such meticulous care, after passing through so many boards
and even after defying the psychiatrists, why are there so many not able to
-complete their training? Does the fault lie with the trainers, if not, where does
“it lie? I am not sure, but I would say this, that if men are required, this feeling
which is now in the minds of our young men that their chances of selection
are slender, that once they are.selected they are liable to be sent away—and
many are sent away—the feeling of our young men, that they have no pro-
mising career n the Indian Air Force exists, must be removed. .

.My final point is that we have had in our universities for many years offi-
eers training corps—they were formerly called the territorial force. I do no%
know what the reason is, but the regular army authorities had never looked
with very great favour on these territorial forces and specially the University’
Training Corps. I would admit, and admit with gratitude, that in recené
years we have been given better equipment and we have been taken a little
more seriously. But the fact still, remains that very little preference is givem
to men who have had training, sometimes long training, in the University
Training Corps: they are not recruited direct for emergency commissions
from there, as they are in England. I would like the army authorities to go
earefully into this matter and see if some concession cannot be allowed to men
who have been through the University Officers Training Corps; particularly
-ab this time in the matter of the Indian Air Force I would urge it on them.
‘The reason is that the army authorities have now agreed to establish these
air force trnining centres at various universities. A centre hss been estab-
‘lished in my own university, and we have done our best to give them every
‘facility; and I would like to impress this on the Army Secretary that some-
thing real should be made of this. Our feeling has been that men going
‘through the training corps in the universities do not get any preference, that
‘they are not seriously treated by the armyv. Ts this story going to be repeat-
‘ed in the case of the Air Force as well? I hope that it will not be, and tha
the training given there will not be so much loss of money on the part. of the
taxpayer and so much loss of time on the part of our students.

Whatever I have said, I have not said in a spirit of carping criticism, but
in the spirit-of constructive suggestion. T have spoken as one who is cent.
per cent. interested in the pushing forward of recruitment to the armed
forces; and as 1 do sincerely wish that.our voung men should take advantage
of this opportunity, I hope that these suggestions will receive the considera-
tion of my Honourable friend.

(Some Honourable Members rcse to'speak.)

Mr. 0. M, Trivedl: Sir. . . .

Mr, President (The Honourabla Sir Abdur Rahim): I do not know if the
Honourablé Members or the House want to close the debate. Some Honour-
able members apparently want to speak; but if the Honourable Government
- Member wishes to reply now, there can be no other speeches afterwards., I
do not know if the House wants to close the debate.

An Honourable Member: The question may now be put.

Mr. Pregident (The Honoursble Sir Abdur Rahim): The question is:

“That the question be now put.” '

The motion was negatived.

. Ram Nara Singh (Chota Nagpur Division: Non-Muhammadan):
Bir,ni:srhia is & queati{):nin which the country pughﬁ to take the greatest possible
interest. I am glad the War Becretary has’ given the House a chance fo' dis-
cuss this question in an elaborate manner. Every time this question is raised,

s
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it i said that there is a dearth of suitable candidates for officers’ positions. This,
complaint does not surprise me. Since the advent of the British rule in this
country, there has been a conspiracy to kill the martial spirit of the people of
this country. After 1857 the first step that the Gotvenment took was that they
passed the Arms Act. It was nothing but a conspiracy to kill the martial spirit of
the people. After that, they confined the recruitment to only two or three pro-
vinces. Agsin, it was nothing less than a conspiracy to kill the martial apirit
of the people in other parts. Before the British came to this country two or
three centuries ago, Indisa was independent. =~ Was there then any want of
capable candidates for generalship and commandership in this country? The
British ought to be ashamed to say this.

Mr, President (The Honourable Sir Abdur Réhim): The Honourable Mem-
ber can ¢ontinue his speech after Lunch.' '

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Ram Narayan Bingh: Sir, before the House . adjourned for Lunch
irterval I was referring to the conspiracy on the part of the Britishers to kill
the martial spirit in the country. First of all they disarmed the whole
country by enacting the Arms Act and thereby killed the martial spirit of the
people of this country. The next step in their conspiracy to kill the martial
spirit was that they confined recruitment only to two or tﬁree Provinces in the
country. In this way, the martial spirit of the people of those Provinces where
they stopped recruitment was to be killed,

An Honourable Member: Was Bihar one of them?

Mr. Ram Narayan Singh: Bihar has always been known for martial spirit
It has a glorious history behind it, but this Government stopped recruitment
from that Province. I know the reason why. The reason was that Bibhar fook
& prominent part in the first Indian War of Independence, in, 1857. By way
of reprisal the Government stopped recruitment from that Province.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): This
wee the first. When is the second coming?

Mr, Ram Narayan Bingh: It will be coming at the proper time. They say
that no suitable candidate is coming forward. I submit, Sir, that in order
to infuse military virtues in the minds of young people there must be good
and honest teachers. But where aré the good teachers? The teachers are
imported from British isles, 'and these teachers must be thinking all the while
how to protect British interests in this country. If they declare Indian boys
suitable for officers’ positions in the military, well, how will they be able to
import British people for these positions in the country? This complaint is
nothing more, nothing less than the creation of justification for the importa-
tion of British soldiers and British officers into this country. In this country,
the Rajputs, the Sikhs, the Pathans, the Mahrattas and people of many.
other classes, are all born soldiers and there can be no want of leaders among
them. Can the Britisher say that he is & born soldier? How long have the
Britishers been following military occupation in this world? They are a trad-
ing class, they are shopkeepers. When traders can turn into soldiers and
officers, why can't Indians who are born soldiers become officers? Well,
Bir, the thing is this: much depends upon teaching. If anybody fails to shoot
a target, it does not mean that there is no target. There was a targét, buf
the man who is shooting failed to hit the target. In the same way, in the
boys they select where there is the spirit and the capacity to be officers, but it is
these dishonest teachers who do not develop these virtues. Bir, the Great®
Guru Govind Bingh is reported to have said:

“Billi se main bagh marwawun, chiriyon se main paj marwawun tab Guru Gobind
Xahawun.” -



1514 ) LEGISLATIVE ASSEMBLY [14t8 Mar. 1945

[Mr. Ram Narayan .Singh.] )

Which means that if I can make a cat kill a tiger,.and a small bird kill &
bird of prey, then only can I be called a teacher, otherwise not. It is these
British teachers who are always anxious to deprecate the merits of our Indian
boys. How can they make our boys suitable for officers posts in the army?
Well, Sir, another complaint is as regards the treatment which is meted out
to Indian officers. How can decent Indian people be persuaded to enter the
army when there is 80 much difference in treatment between the Britisher
and the Indian? Indian officers are not put on the same footing as British
officers. Will the War Becretary tell the Houss whether any Indian officer
has been posted to command. a regiment consisting of purely British soldiers?
“ On the other hand lots of Indian regiments are commanded. by the Britisher?
Why is this partial treatment? When the Indian boys pass the required ex-
amination and they are declared as suitable for entry . into the army, why
should they be denied the opportunity of commanding a British regiment?

As regards the class from which recruits are taken, there is also invidious
distinction made. ' Now-a-days recruitment is confined only to the rich class-
es. Is military virtue confined only to the rich? The cultivating classes of
this country form the backbone of this country. Rules and regulations are so
bad and the expenditures are so high that it is impossible for the general mass of
the people to enter the military schools and colleges of the country. If the
Government are resally anxious to take Indian boys of the right type, then
they should recruit from the general masses and train them as officials at the
cost of Government. Now, it is verv difficult for the common people to
spend 80 much money in order to become officers in the army. Besides, a8 I
just now said, there is the difference in treatment which also acts as a deterrent
to young Indian boys coming forward to be enlisted in the military. British
soldiers and British officers are punished by decisiops of court martigl, where-
a8 Indian soldiers and officers are dismissed and their pensions withheld under
the simple orders of the military officers. - '

In conclusion, T should say that I am glad that the War Secretary has
given this House an opportunity to discuss this question which the House
bas done in a pleasant manner. This is the question which must be given the
first and the most important place in the future development of the country.
Some day or other the Britisher is bound to go, this country ill then be free
and the people of the country will have to defend their own country. Be,
this question of recruitment to the officer class in the army is & very import-
ant one and should not be neglected. We must be cautious from now -on-
wards so that our future Indian army is manned and officered by Indians
alone. With these words, Sir T resume my seat. _

Mr. Govind V. Deshmukh (Nagpur-Division: Non-Muhammadan): Sir, I
am very grateful—and so must be many of the Members—for the statement
‘made by the Secretary of the War Department in which he laid before the
House the whole case regarding the paucity of officers in the several branches
of the Defence Forces. I have no doubt that this practice will be foljowed by
him hereafter as well as by other Members of the Treasury Benches. I hope
‘the War Department Secretary does not think that by making this compre-
henisive statement he has made i mistake. As a matter of fact I may say
that no one wauld be better pleased than the present Cominander-in-Chief
who is more communicative and receptive of ideas than any one else; and I
have no doubt that advantage will be taken of this debate not only by the
Army officers but by the Army Reorganisation Committee which meets on the
17th and thereafter. '

Now when we speak of the Indianization of the army we are concerned with
Iddian officers who are to command the Indian army and the paucity of officers
in the three branches, of the defence forces has been referred to. The main
reason advanced is that the right type of candidates are not coming forward.
The method of selection has been discussed by some Members here. I happen
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to be a member of thiv commitee, and but for the glowing praise beatowed
on the selection board by my Honourable friend Bir F. E. James I would not
have spoken at all. Before the present selection board adopted its present tests,
the method was to take the certificate of the candidate’s Principal that his
conduct is good, another certificate from some one that he is a good sportsman;
and on the strength of these certificates and probably also on the strength of
gsome connection with the Government servants, the boys were taken in.
Now this Board divides its test into two parts. One is the physicai test;
the boys are regularly examined for three days and no boy would-be
taken who is not physically fit.  And whether these are individual or group
tests, the boys themselves have said that they are satisfied with this part
of the examination. But I must say that-I and certain other people are not
satisfied with the tests adopted for deciding the intelligence of the candidates
or their ability to lead. And having heard so' many complaints I made it a
special point to see the selection by this Board of some of the candidates.
I went to Bangalore and there I personally saw the test. One thing that
struck me most was that one could not very well rely on the tests of intelligenoce
employed by the psychologists nor the tests for leadership employed by the
psychiatrists.  When 1 said that I would like to be within the hearing of the
candidate examined [ was told that I could not be there. Then when I said
that T should like to be examined by the psychiatrist I was told that “that
also could not be done. Therefore it seems to me that so far as this examina-
tion by the psychiatrist is concerned it is a closed chapter, and what Mrs. Sub-
harayan said was true that there is something eveu in this respect behind the
purdah. As regards intelligence tests T was not myself satisfied with them,
and I will cite an instance which 1 gave to the Defence Consultative Committee.
In this irtelligence test certain words are given with which to frame sentences,
Even this everyone cannot see but this officer kindly allowed me to see this.
One of the words given was ‘‘Lead”’. One candidate said, ‘‘Lead, kindly
Light, lead thou me on'.  Another said, ‘‘Those who are backward deserve
to be led’’. ‘A third said, ‘Lead is a very useful metal”. When T asked the
officer which answer he preferred, he said he thought that candidate was best
who said, ‘‘Those who are backward deserve to be led’’, because he said it
showed his capacity to lead. T said he had not gaid* by whom the backward
were to be led; also that the candidate who said ‘‘Lead, kindly Light’’ might
have thought that he would do well to show his literary knowledge and it would'
appeal to the examiner. T said that if they had been told beforehand that
literary knowledge was not required but the test would be of their capacity
to lead, the answers might have been different. T also said that some uni.
versity has its motto, ‘‘Lead us from darkness unto light.”’
Lt.-Ool. Dr. J. O. Ohatterjee: That is the Agra University.

Mr. Govind V. Deshmukh: Yes, What about thie university then? I think
this is entirely misleading and a wrong way to test the candidate's intelligence
or power of leadership. T also said that it is customary among Englishmen—
I lived with a person but T think it is common among all of them—to pray
before meal, “Lord, sgive me my daily bread’’. That surely does not mean
that he will iiot work for his bread bub "he -expects it to come from above. I
therefore think that these tests sre entirely misleading. Then when I went
to Madras I had a talk with*the Vice-Chancellor of that universitv and he told
me, ‘T entirely agree with you and T am disgusted with this thing. T am
on the provincinl selection board; the candidates are trained by army officers
and then sent up to the selection board, hut many of them are rejectod; there
is not even a fifty-fifty chance’” Then T went to Aligarh and spoke to Sir
Zia Uddin and he also said that this test by the psychologist and psschintriat®
was a mvsterious problem, and anv candidate can possibly he failed for any
reason. Therefore with regard to thig selection hoard T may say that the first
part is approved by the candidates themselves and I have nothing to say against
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that; it is only with regard to the second part that we have reason to com-
plain. And I would have failed in my duty and I would not have done
justice to my conscience if I had not spoken of this Board which was referred
to by same Honourable Members in somewhat glorious terms. My Honourable
friend must, T think, be glad that he gave us an opportunity to discuss this
matter, for he has seen that the criticism of the Congress has been construc-
tive. They have made various suggestions in regard to what should be done,
and I hope that their suggestions will be carried out.

It was said that the education was at fault. There is no doubt about that;
everybody says that it is primarily opr system of education which is at fault and
because of it you do not get a sufficient number of candidates. The education
that is imparted in this country is with the idea of making people good clerks
and professional men. Hardly much emphasis s laid on the sporting habits
of students., As a matter of fact, it is very rare that a man is' spoken highly
if he is a sportsman, but if he has good academic qualificatione he is applauded.
It is the sports side of the education 'of Indian students which is kept very
much in the background and which is really responsible for manyv of our diffi-
culties. The percentage of students coming with high university degrees is
more than the percentage of those students who are physically fit for appearing
in competitive examinations for the various Arms. But let it not thereby
be understood that a sufficient number of candidates is not available, becausa
we have got so many Universities and India is such a big country. Though
our education mav be at fault, vet we can supplv a sufficient number of officers.
Then why is it that we have not got a sufficient number of officers?

Certain causes have been mentioned and let it not be understood that these
were not put hy the members of the Consultative Committee before ‘the officers
concerned.  Racial discrimination has been referred to, whether in the matter’
of allowances, or in-the matter of treatment. When 1 returned frumi the
Middle East,. I brought these facts to the notice of His Excellency the
Commander-in-Chief and other Army officers, and His Excellency assured
me that instructions will be issued in this respect. So far as racial diserimina-
tion between the Indians and Britishers while they are in the mess or otherwise,
is concerned, 1 suppose something would be done. But as regards the allow-
ances to be given, unfortunately this is in a way involved with the finarfces of
the country and when I made u suggestion in the' Consiltative Committee
that our officers should be given more pay—and even on the floor of the House
I put forward this question about two years ago—l was told that India had
reached its taxing capacity. But we have seen that defence expenditure has
gone up by crores and crores of rupees, and when it comes to the question of
increasing the pay of Naiks, Havildars, Jamadars and other Indian officers
and giving them better allowances, the plea is put forward that taxing capacity
had reached. 8o, in a way if the allowances of our Indian officers are nof
what they should be and if their pay is not which they should get, I think
the Finance Member is responsible for that to a certain extent. So far as I
am concerned, T would say let there be more and more expense on our Indian
officers. Just as my Honourable friend, Mr. Joshi, said the other day ‘let
there be more and more expenditure on development’, T sav ‘let there be more
expenditure on defence but expenditure on the pav of Indian officers, soldiers
and the Indian Commissioned Officers; let more moner he. spent on them and
not on non-Indians

. Another political question is this: The Honourable Member must have
heard certain statements made by the Viee-Admiral, Godfrey the other
day. He sald that'a country's navy is what the country deserves and he said
that the expansion of the Navy would depend on the mercantile marine of a
nation which again depends on trade—coastal or atherwise. This point was put
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forward in the Committee at one of its sittings and discussed. I put a question
- whether this matter was represented to the Government Member—the Mem-
ber concerned with this matter is the Commerce Member—and whethar it was-
brought to his notice that the expansion of the Navy depend on the expansion
of the mercantile marine which ultimately depended on the mercantile trade-
of that country. When I put this matter in the form of a question to the.
Commerce Member, the reply was that it involved many constitutional diffi-
culties—the Navigation Act will have to be amended, as also the Sections in
the Government of India Act of 1985 regarding discrimination about which:
we are fighting. ‘That matter was chelved. If more members were put on:
this committee, they would strengthen the hands of persons who want to put
things more definitely and who want to take a very independent view of the-

matter.

As regards the Indian Air Force, the Selection Boards select candidates not
.only for one particular arm but they select candidates for sll the three defences,
and it is also a fact that most of the W. A. C. L. officers are examined by these-
Selection Boards. The tests are almost the same, excepting, of course, the
physical test. So, one is not surprised that so far as the W. A. C. (1.) officers-
are concerned, Indians are few. It would therefore appear that so far as the
type of officers—whether they are W. A. C. (I.)'s or for the three Defence
Services—are coneerned, it would depend much on the interest that the public-
takes in this matter. We have seen that the lady Member of this House,
Mrs. Subbarayan, is not indifferent to the interests of the W. A. C. (I.)'s and
1 had in mind, when T was thinking of moving my amendment, the idea of her

s being on the Select Committee so that she could personally be

F.M, in touch with the W. A. C. (I.)’s and the W. A. C. (I.) officers-
and come to know their difficulties,—not that I do not come to know of them.
But they would be more communicative to a lady Member and would be able
to explain their, difficulties more freely. .

There are one or two things to which I wish tp refer particularly about the
Indian Air Force. Mention has been made that candidates are withholding
themselves and not offering themselves for the examination. One reason for
this was given by Sardar Mangal Singh, namely, giving them condemned types
of planes for their training. Well, this was the prevalent belief, but when they.
were asked the question they said that they were satisfied that nothing was
wrong with the machines. I think it would be much better for some of the
Members to see that the training given is on the up-to-date sircrafts. But the
problem facing these cadets—and this applies for all the three services—is
this: If we join the forces what possibility is there that we will be retained?
Bhall we divert ourselves from our ordinary vocations and join the forces?
1f we join what guarantee is there that we would be absorbed in the Forces?
And mind you, the present strength of the Army, the Navy and Air Force
is not likely to be maintained after the war. If there is no guarantee, aud
they seem to think that the war is likely to end soon,.then what is their good
joining the forces. Tt is not merely that the parents do’not want their sons to
join. They also want to.see what are the chances of permanency. It is not
mersly for the sake of training or of patriotism that anyone goes there. Leave
aside India, even in Great Britain when that country was in danger of being
invaded, it was not out of patriotism 'that’avery one joined the forces. The luw
of conscription had to be passed. 8o, there must be some force or chance of
better prospects ‘which can make men join the army. In this particular case,
if men are to offer themselves as candidates for officers, there should be some
guarantee that they would be retained., :

Then there is the questipn of ‘the ordeal they have to go through. Fimt %
all ?helre is the examination by the selection board. They then join the first
preliminary training class and: after three months or more they are sent back,
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ot times in batches of 25 and 80 persons. When candidates have gone through
-all this—first the Provinsial Bomrd, then the Belection Board, Headquarters,
then afterwards this training, and then have to be returned, the effect on those
who want to juin is most depressing. These are some of the reasons which
.keep back even fit candidates from appearing before the Selection Board.

. Propaganda has Been referred to, but so far as the Navy is concerned, it has
been a very belated propaganda. As a matter of fact complaints were made
to me when I went to Karachi by the training Institution that more publicity
is given to the Indian Air Force and little to the Navy, a fact which I brought
“to the notice of Members on the floor of this House. It is trne that they have
started propaganda, though belated, but the only thing they are.doing ncw
is to send men who are to visit the several colleges and.the centres where they
“think that boys are likely to offer, to explain things to them and so on. But
I' have, said that if the Vice-Chancellors have no sympathy, and they are decided-
ly agamst the present methods of selection, what chance is there for this propa-
ganda to succeed? So, I would suggest that as far as the methods of selection
are concerned—I mean the psychiatrical an psychological parts of the exa-
mination—unless they are modified or given a go-by, we will not have more.
oandidates. The other speakers have said that unless there is a guarantee
for their being retained in these forces there is very little chance of success.
"There is aleo this to be said that unless they receive better treatment—I mean
boys who are educated and” come from families of social standing—recruit-
‘ment will be poor. At times these boys when they appear before the Central
Interview Board for the King’s Commission are rejected. Thew are asked if
they would accept the Viceroy's Commission. They sometimes do. Now these
‘lads and even those who have been given the Emergency King's Commission
are trained by sergeants who use language that is very insulting. It may be
“that the Englishman is accustomed to it and does not think anything of if.
But the Indian mind is serfditive. @~ When I made this complaint to a military
- officer he said that so dnd sd was a Lord and he was going through the sams
mill. T said that the Indian mind is a sensitive mind.

Nawsbzada Muhammad Liaquat All Khan (Rohilkund and Kumson Divi-
‘gion: Muhammadan Rural): Not only sensitive but a refined mind.

Mr, Govind V. Deshmukh: He comes from a refined society and is better
<educated. He is not likely to put up with this sort of phraseology. So .there
should be a better type of men to educate these boys.

If all these drawbacks which T mentioned are looked into. I have no doubt
that more men will be coming forward and my friend will then never have the
- ocoasion to complain about the paucity of Indian officers; nor will he be able
“to say that we could never look to the Indianization of the Army and if ary-
body is at fault it is this country or the public men of the country.

Mr. Muhammad Navman (Patna and Chota Nagpur eum Orissa: Muham-
-madan): The Honourable the War Secretary was very enthusiastic in, explain-
ing the use of this committee and said that the right type of men were not
. available who had capacity for leadership and who could offer themselvas for .
commissions in the Army, the Air Force and the Navy. He said that he had
decided to open an officer-cadet colldge near Jhansi to solve this problem.
Did he realize that this would not solve the problem at all? This piecemeal
fashion of opening colleges here and there would not encourage any individual
‘%o offer himself. He said the right type of people were not coming. But did
he realise that no proper appeal was made to the eountry, and for that I say
this ‘Government constituted as it is is not the right type of the .Covernment
which can make a proper appeal. Could an slien Government be fit to make
& proper appesl to the people for securing the services of the flowers of the
~youth of any country? Tt has not been possible anywhere and it should not
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have been possible here also. This Government is trying to give a false im-
pression to the world that they are giving the same sort of treatment to this
country as they are giving to the cadets of other dominions.

The Honourable the War Secretary is moving in a vicious circle and instead -
of removing he real cause, he wants to set up some colleges here and there
and make amends for certain deficiencips which he feels are there. Although,
‘there. is no dearth of capable young men in India, as I said, yet the experience
which those officers who are there have is making others more shy to offer
themselves for those commissions. The discrimination which is there pro-
bably does not require a very great deal of argument and the War Secretary
himgelf should know that many of the Indian officers holding commissions
have resigned in disgust, because of that particular condition of discrimina-
tion. What happens is that sometimes if an Indian Officer is senior enocugh in
a unit, he is transferred to another unit, so that his prospects may be deferred.
Then again, the Indian officers do not receive at all that treatment which the
British officers receive and the British other ranks would not even ealute them
in many cases. References have been made to the higher authorities but
nothing could be done, because that superiority complex has to be maintained
with the British officers and with the British other ranks as well. That could
not be taken away. In a miess they would not supply Indian food if there are
one or two British officers. Why? Because, again; racial supremacy must Be
maintained and maintained in a manner that every thing of their choice,
class and country is ideal and nothing could be ideal which comes from &
country which is kept as a subject country to them. What I want to impress
upon the House is that the British Officers do not even show courtesy to
Indian officers, and what happens is that these Indian officers have to be more
or less orphans or make their own society with the few that they have there.
British officers would not allow them to travel together in the same compart-
ment, because of their sense of superiority. 1t is no news to the House and
I think that the Honourable the War Secretary himself knows nothing about
war conditions, because he is one of the ‘‘un-touchables’’ himself. Prebably he
is suffering from the disadvantages which any War Secretary in any other
country would not suffer from. The Honourable the War Secretary may “give
himself the air of being something very important but the mere fact that he
is an Indian does not allow him to receive any equal treatment. He has to
swallow that fact but unfortunately as he belongs to the Government, he has
to accept and swallow the pill whatever it may be worth, It may be sour
or sweet and he knows what it is and _what it is not. That is the posi-
tion everywhere in his Department.

In our Party we found that we could not improve the lot of those Indians
who accept commissions and we could not change the methods of this Gov-
ernment. We eould not improve things at all and so we thought it was no
use associating ourselves with this committee. 1t is for this reason that we
have been exclusively out of this organisation, so that you cannot give the
world the false impression that you are doing something with which we Lave
associated ourselves, as we know that we are absolutely helpless, This is the
point which I want to make. If the Honourable Member does not know or
denies these things, enquiry may be held and if-he cares to do that probably
other Members will let him know what facts Kave come to their light and to
their knowledge. With these few words I say that we will have nothing to
do with this Committee.

One fact more, Sir, about the mention of psychologists. They have got
peychologists to exaniine those cadets who offer themselves. But dces he
realise that among the British ranks. and British officers there are many who
do not possess elementary knowledge of their own mother tongue? Will h
agree to set up & committee of educationalists who would examine their dep
of knowledge and tell this House, the War Seoretary and the Department.
that their elementary knowledge of their own mother tongue, English, ie not
even such as-would give them the courage of writing one gjngle sertence sor-
rectly. This is the last point which T want to impress upon the House:
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There is not only favouritism and discrimination in the matter of commissions.
but from the admission of an Indian officer to the time of his retirement he
has to work under very difficult conditions and yet to ask for better type is
just ignoring the truth, With these few words, we oppose the motion.

Mr. G. Rangiah Naidu (Madras City: Non-Muhammadan Urben): Bir, this
is & most important subject that could be discussed on the floor of thuis House
for days together. Even then Indians will not be satisfied. Sir, I am 8 man
who belongs to the gallant warrior class of the country. I have heard my
Honourable friend the Wear Secretary saying that material is not available to
train Indian officers, that men are not coming forward, suitable men are‘not
available for training in militaryt colleges. $Sir, there are men available, in
India, not only men but women also are available with martial spirit. Let
my friend come to our country. I will show him stalwart women with mar-
tial spirit prepared to fight if they are armed and fed.- There are even old
men ready to take up arms and lead armies. But-they are discouraged. Let
me have arms in my hands, let me be fed fully and then you will see whe-
ther I will be able to lead an army or not.

The differentiation between Indianse and Iuropeans is most miserable in
this country. Sir, the Indian sepai is fed on 12 as. or a rupee a day, where- .
as a European or American soldier is fed on Rs. 6'a day. When I wae
travelling on 22nd July last from Madras an English soldier got into my
compartment. He was standing aside. 1 was lying down and reading a book.
Then I looked at him and after removing my bed asked him to teke his seaf.
Then I questioned him—have you got a second class warrant? I have got a
second class warrant, Sir, he replied. He addressed me' very cpurteously,
and I was very glad for that. Sir, he showed me a 2nd class warrant from
Secunderabad to Madras and back from Madras to Secunderabad. Then I
asked him: what is your daily rate of ration? He told me—14 ozs. of bread,
14 ozs. of beef, 10 ozs. of potatoes, cheese, butter, and so on. I calculated,
and all this amounted to Rs. 6. What are you in the Army, I asked him. I
am a trooper, he said. Then, I asked: what is the strength of your division?
Fifteen to twenty thousand, Bir, he eaid. 1s it fresh beef or tinned beef that
you are getting? He said: it is fresh beef; tinned meat is not coming here.
How are you getting that, I asked. Cattle are slaughtered in our camp, he
said. How many cattle are slaughtered in your camp, was my next question.
Thousand cattle a day, that is, cows, he said. 'What is there? -Bones are
removed, legs are removed, head is removed, skin is removed, what is there,
so much.. Thousand cattle are slaughtered, fresh beef is only so much,
4 seers, i.6., Delhi seer of 80 tolas. This is how a European soldier is fed
whereas our sepai is dying with 12 as. a day. He is fed with dried bread, and -
tea-water. Tt is not real tea, there is no milk at all in that tea. Our.sepais
* are fighting for you, for the British Government, and everywhere. At times
these British officers praise the gallant spirit of Indian sepais and say that-but
for them we can not win the war, but they are very cunning, By praising
Indians they take work from them. The Honourable the War Secretary says
there are no suitable Indians. Being Indian and sitting on the Treasury
Bench, he says on the floor of this House to these Members that suitable men
‘are not available. They are available. You are not treating them well, you
‘are not showing courtesy to them, you are degrading them, you are killing
their martial spirit—Mr. Ram Narayan Bingh said that since their advent into
India they have commenced killing the martial spirit of Indians—not only
killing the martial spirit, but emasculating them. What is your dufy? You
will not be here. .

<« An Honourable Member: He will be here.

Mr. G, Rangiah Naldu: In future he will be here, but this Government
will not be here. This British Government will not be here after the war.
You will see the spirit of Indians. Have you seen.the martial spirit: of the
Punjsb Bikhs, havk you seen the spirit of Muslims all over India?
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An Honowrable Member: What about Andhra?

Mr. G. Rangiah Naidu: Andhras are spirited, even the women of Andbra
are spirited. Andhras fought for you and conqueted Burma for you. Burma
was conquered by us. We Andhras have fought so many battles in the country,
we have established kingdoms, and all'that has been forgotten. What about
Tippu Sultan and Hyder Ali of South India. How did the British conquer
South India? Sir, by creating dissensions between brothers and brothers,
and brothers-in-law and brothers-in-law, and between husbands and wives.
It was because of the cunning and selfishness of the British people that Indians
"have lost their country, and you are enacting your drama for the last 200
years. If wealth is lost, nothing is lost; if health is lost, something is lost;
but if freedom is lost, everything is lost. In* our country you are enacting
WBur drama successfully, creating dissensions between Hindus and Muslims,
between Parsees and Christians, and between Christians and Hindus end
Muslims. Do you not see so many heroic Muslim Members sitting here om
these Benches? I will lead an army now—I am now 75, I have hot known
what is fear in my life-time. Are Britishers s0? Indians are fit for anything
and everything, not only for land fight, but also for naval fight and fight im
the air. On account of your self interest, on account of your cunning, to make-
your position safe you are doing so many things here. 1 warn you, Sir:
an Indian, sitting on the Treasury Bench, “and drawing salary from them,
you say that suitable candidates are not forthcoming. Show your courtesy,
tomorrow I will bring thousands of young men, educated, graduated from she
uciversities. =~ Why, Sir, is English required in the Army? A Bubedar with
Hindustani commands a company of 100 men. Jemadars and Naiks with
Hindustapi are companding so many soldiers and fighting along with them.
Why is English required? Is it not wrong to say that Indians -are not fit for
the Army because they do not know English? There are stalwart young mea
who do not know Epglish, but who can fight. In our country there are thoss
who can fight tep British soldiers each. In the Andhra -country there are
stalwart ladies—they are agriculturists; they were rajas, they were kings,
producing everything, producing food for you and me and everybody, for the
bird, insect and ant and all. There are such people in India and now you
come forward boldly on the floor of this House and say that suitable candi-
dates are not forthcoming. ' ‘

Mr. Deputy President (Mr. Akhil Chandra Datta): 1'hope you have finished.

Mr. G. Rangiah Naidu: I am coming to the end. 1 repeat that suitable
candidates are available in India; but you do not want to train them, because
if they are trained being intellectual and intelligent and strong and gallant,
they may snatch away your officerships from the hands of the Europeans who
are living here on our money. That is your intention. But candidates are
available in India; money is available and everything is available, but our
mouths are gagged. We are gagged on all sides. )

I was once travelling along with some Indian sepoys belonging to South
India and speaking Tamil and Telugu, and they struck up friendship with me;
they said ‘““The treatment that is given to us in the military is very miserable
while the treatment given to European soldiers is most excellent’’.

Mr. Deputy President (Mr. Akhil Chandra Datta): I think you have deve-
loped that point sufficiently. . \ '

Mr. G. Rangiah lla.ld[n: All right, Bir; T will finish in five minutes. This is
a railway story. Those sepoys said ‘It is very difficult to serve in the military
nowadays; formerly those in the military were happy, but now their lot is
raiserable because of the ill-treatment of the officers. We want to escape
because they-will not accept our redignations. We want to abscond on accoynt
of ill-treatment and so many other troubles.. They ask us to do everyth.ing’ and
all the hard work, which we cannot do. The Indian sepoys now recruited get
so little to eat that they cannot even lift a rifle, because they are not fed well’’.
Such men are being recruited. I told them ‘“‘My dear friends, if you absdond
you will be caught and you will be penished under the militsry rules., The rules
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are very strict and you cannot escape’’. But, Sir, | warn this British Govern-
ment that from today onwards they must make up their minds that lndian young
men should be trained; if you do not find mep we are prepared to bring them
and hand them over to you for training; and my Honourable friend must advise
the other Members of the Treasury Benches and the cabingt and the Viceroy
and others to tuke up this question of training Indians for officerships and it
must be the first question to be discussed in the cabinet of the Viceroy.

Mr. Q. M. Trivedi: Sir, the debate on this motion has, covered a very very
wide field indeed; and the speeches after the lunch hour have attained great
beights of eloquence presumably as a result of sumptuous lunch. 1 caunot aspire
to those heights of eloquence, but 1 shall attempt to meet relevant points made
by my Honourable friends during the course of this debate. i

My Honourable friend Mr. Rangs was rather suspicious of me. He thought
that 1 had some sinister motive in emphasising ‘before this House that there wab
a shortage of suitable Indian candidates offering for commissions in the defence
services. I had no simister motive of any kind. My motive and my object were
to place facts before the House in order that the House and its Members raay
be uble to help in getting suitable Indians of the right type to offer for commis-

"gions in the defence services. Several Honourable Members criticised the selee-
tion boards. I do not know whether any of the Members who did criticisé the
selection boards had actually seen them at work. The best way of meéting
those criticisms is for me to suggest to Honourable Members of this House to
visit a selection board at work. I will very gladly arrange for a visit: any Hon-
ourable Member may come and see any selection board he likes; and if a suffi-
cient number of Honourable Members interested in the subject are forthcoming,
I undertake myself to lead a delegation to any of the selection boards they
choose. We have nothing to hide; they can see the board at work and satisfy
themselves how it works. . . . . ‘ .

Dr. P, N. Banerjea: At what place?

Mr. C. M. Trivedi: Any board you choose—the boards are at four or five
places; and any Member of this House, or all Members, are most welcome and
I shall take them there; and I do suggest that the best way of seeing how the
boards work and of examining their procedure is to see them on the ground and
not merely make criticisms based on hearsay.

I see that the psychiatrist came in for a good deal of criticism. If I may be
8 little autobiographieal, I may say that before this new system of selection
was introduced I myself went to visit a selection board. I went there with a
good deal of bias hgainst the system; and in the end after the three days I spent
I was quite convinced that this new system was fair and much better than the
system which it displaced. '

8ir Byed Raza' Ali (Cities of the United Provinces: Muhammadan Urban):
You mean also including the presence of the psychologist?

Mr. 0. M. Trivedi: If my Honourable friend will have s little patience, I
am coming to that.

An Honourable Member: You are eas'ily convineced.

Mr. 0. M. Trivedi: No;-I am not, as you will see from the speech. If the ‘
faots are convincing, I shall be convinced. As regards the psychiatrist, that he
has been criticised in this House as & member of the board who rejects & large
number of candidates; actually the facts are otherwise. In faot, I have got
statistics to show that the psychiatrist is in actual practice one of the most

-lemient members of the board and on occasions he has let several candidates

who bave been rejected by other boards go through. It wes at the instamee of

zl;:rp:iﬁhmtnst that candidatee rejected by other members of the board have
en. :

The next point raised was whether there was any provision for review. There

is provision for review of border line cases. We do not of co have revie
by another board al] the cendidates rejected by one board; mewhn:;m ll:::g
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is & border line case there is provision for a review; and if any of my Honour-
sble friends bring. to my notice any specific cases in which he or tife candidate
thinks that he bas been rejected not on good grounds, or rejected on grounds
with which he is not satisfied, 1 shall be quite prepared to have that case
reviewed in the presence of the Honourable Member who brings that case vo me.
" The next point is about the system. We have now instructed the Boards
not to reject all the candidates whom they consider unsuitable but to have some
kind of grading by which, if they feel that a candidate has, by means of further
training, a chance of developing the qualities which are essentisl in an officer,
those candidates should be deferred. There is provision for deferred candidates
being sent to the pre-cadet College at Nowgong. It is no pleasure to the Boards
to reject candidates. The Boards themselves have been established in order to
select suitable’ candidates, candidates who will make good officers. The Boards
cannot contemplate, nor can the defence suthorities contemplate that quality
should be lowered, because it is essential that the best men should lead the-
troops. :
h?y Hanourable friend Mr, Ranga referred to discrimination in training insti-
tutions. I can assure him tbat there is no discrimination in training centres.
1f any Honourable Member wishes to see any training centre he has only to tell
me and 1 shall tuke him or have him taken to any training centre. 1 shall
make him quite comfortable. He can see things for himself.

I was also asked whether there was an Indian element on the Selection
Board. Speaking from recollection, I think one third of the members of the
Selection Board are Indians and our policy is to increase the number of Indians.
as much as possible. References were made by several speakers to discrimina-
tion. Whatever may have been the case in the past—and there may have been
unconscious discrimination—I can assure this House that His Excellency the.
Commender-in-Chief is most insistent that there should be no discrimination of
any kind and has personally instructed Army Commanders to impress upon the
Commanding Officers of lower formations to this effect.

Reference was made to the difference in allowances between Emergency
Commissioned Officers and Indian Commissioned Officers. Only this morning I
said that I hopr-d to make an announcement on the subject shortly. I can say:
no more than that at present.

Sardar Sant Singh (West Punjab: Sikh): That is the most important point.

Mr. 0. M, Trivedi: My Honourable friend Sardar Mangal Singh referred to-
a prevalent feeling—I don't know whether it was his own feeling or some
others’ also—that the machines supplied to the Royal Indian Air Fowce were
inferior to those supplied to the Royal Air Force. F wish to say categorically
that that is not correct. The Royal Indian Air Force is supplied with the
same kind of machines as the Royal Air Force and the machines supplied to the
training institutions for the Royal Indian Air Force are exactly the same as.
those supplied to the Royal Air Force. I wish that to be'made very clear.

Sardar Mangal Singh: Why are there so many air crashes?

Mr. 0. M. Trivedi: It is due 1o disobedience of instructions, if you want to -
lmowhthat.

Then I was asked something about the size of the post-war army. I repeat
what I said—that I am unablegto say what the post-wI:s.r size of th{. a.rmyp;?ll
be. Nat_ural!y gfter hostilities cease, there will be demobilization and the armed
forces will diminish in numbers. But what the ultimate post-war size of the
army will be T cannot say. It will depend upon circumstances. ,

I was asked what was the policy about Indianisation. I think the aim is
progressively to reduce the British element in the defence serivces.

I think T have covered most of the relevant points. I commend to ‘he

il

House my motion which I made several hours ago.
Mr. Deputy President (Mr. Akhil Chandra Datta): The question is: » .

*“That this Assembly do proceed to elect, in such manner as the Honourable the President

may direct, six non-official members to the De ti
i".s.ynmchl Toar 104646, serve on the Deferice Consultative Commitiee for

The motion was adopted. .
\
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.Mr. Deputy President (Mr. Akhil Chandra Datta): I have to inform Honour-
‘able Members that for the purpose of election of Members to the Standing Com-
mittee for the Legislative Department as well as to the Defence Consultative
“Committee, the Notice Office will be open to receive nominations upto 12 Noon
on Thursday, the 15th March, and that the elections, if nccessary, will be held
-on- Tuesday, the 20th March. The elections, which will be conducted in acgord-
-ance with the principle of proportional representation by means of the single
transferable vote, will be held in the Assistant Secretary’s room in the Council
"House, between the hours of 10-30 a.m, and 1 p.m. .

.ELECTION OF MEMBERS TO THE STANDING COMMITTEE ON
EMIGRATION '

Mr. Deputy President (Mr. Akhil Chandra Datta): I have to inform the As-
-sembly that the following non-official Members have been elected to_serve om
the Standing Committee on Emigration during 1945-46: (1) Shams-ul-Ulems
Kamaluddin Ahmad, (2) Sir Syed Raza Ali, (38) Pandit Shambhudayal Misra,
{4) Mr, Ram Narayan Singh, (5) Sir F. E. James, (6) Mr. Badri Duts Pande,
{7) Pandit Nilakantha Das, (8) Mr. Ananga Mohan Dam, (9) Mr. Amasrendes
Nath Chattopadhyaya, (10) Sir Abdul Halim Ghuanavi.

THE REPEALING AND AMENDING BfLL.

“The Honourable Sir Asoka Roy (Law Member): Sir, T move for lpave &0
‘introduce 2 Bill to repeal certain enactments and 40 smend eertain othur
anactments.

*Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That leave be granted to introduce a Bill to. repeal seriain snachmenin amd o amend
~seriain other enactments.”

The motion was adopted.

.The Honourable Sir Asoka Roy: Sir, I introduce the Bill

THE INDIAN FINANCE BILL - :
“The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move:
““That the Bill to give affect to the financial proposals of the Central Government for the
“year beginning on the 1st day of April, 1945, be taken into consideration.’

Mr. Deputy Preisdent (Mr. Akhil Chandra Datta): Motion moved:

“THat the Bill to give effect to the financial proposals of the Central Government for the
year beginning on the 1st day of April, 1845, be taken into consideration.”

As regards time limit on the debate on this motion, T have regeived a note
to this effect: one hour for the Leaders of the Parties and the Members in
charge and 45 minutes for all other speakers. T do mot know if this is agreed to
by the House. )

Mr. Hooseinbhoy ‘A. Lalljee (Bombay Central , Division: Muhammadan
Rural): No, Sir.

Mr. Deputy President (Mr. Akhil Chandra Datta): Any other dissentient

voice?

Mr, Frank R. Anthony (Nominated Non-Official): I oppose it.

Mr. Deputy President (Mr. Akhil Chandra Datta): Is there any other dis-
sentient voice? Will those Honourable Members who are not in favour of this
-arrangement raise their hands— '

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): I submit,
Mr. Deputy President, that this is a new innovation. Before you take the deci-
sion of the House, T want o know whether this understanding holds good for
Fhis Diea; onrly ;r whctht?"; tilns-tl: gginbg to form a.precedent for future years also?

. P. N. Banerjea (Calcutta Suburbs: Non-Muhammad : 3
“particular debate only. ' mmaden Urban): For this
-mﬁvlerd. Deputy President (Mr. Akhil Chandra Dafta): Only on the motion just
' . ¢
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Bir Oowasjee Jehangir: Then 1 am quite agreeable to it. But I may poin$
out that it is quite unprecedsnted that on the Finance Bill there should be a
time limit. 1f in this particular year, this is to be the understanding, I have
no objection, But it should not form a precedent for amy future year. .

Mr. Deputy President (Mr. Akhil Chandra Datta): 1t is a question for the
House to consider. 1 am not giving it as a ruling from the Chair.

Mr, Hooseinbhoy A. Lalljee: I submit with all respect, Sir, that this is not
& question on which you can take the vote of the House. .

Mr. Deputy President (Mr. Akhil Chandra Datta): What is wanted i general
agrcement. 1f I find that there is a substantial number of Members to whom
this is not acceptable, then it will be a inatter for consideratian. L,

Mr. Hooseinbhoy A. Lalljee: I submit, Sir, even if there is only one Member
who wants to exercise his right on the Finance Bill, he should not be overlook-
ed. We are elected representatives in this House. It is not fair on the part of
organised Parties to come to some arrangement among themselves without eom-
sulting others who do not belong to any Party.. This action of the organised

. Parties ig in the nature of penalising the unattached Mendbers and forcing them
to join the éne Party or the other. We have not been given any chance to put
forward our views in the matter and it is not fair nor equitable to us that the
organised Parties should come to' thds arrangement behind our back.

Mr, Deputy President (Mr. Akhil Chandra Datta): The question is whether
the arrangement that has been suggested is generally acceptable to the House
or not.

. g\'il] those who are against this arrangement being given effect to raise their
ands? '

Mr. Frank R. Anthony: Before you take the decision of the House, Sir, gy
1 also submit that we, on this side who do not belong to any Party, do not geb
sufficient opportunities to put forward our views on most vital matters. I ap-
peal to the Leaders of the Parties and to you, Sir, that we should also be allow-
ed sufficient time. I do not mind if the Leaders of Parties get one hour cach

Eo speak. But T should also be given sufficient latitude, T must be given one
our. : '

Mr, Deputy President (Mr. Akhil Chandra Datta): . Will those Honourable
Members who are against this arrangement, kindly raise their hands? .

8ir F. E. James (Madras: Eurpoean): May I make a submission to you, Sir,
and that is that this matter should not be settled by a vote of the House. I
submit this is a suggestion that has emanated from Leaders of Parties. It is a
suggestion thai uppeuls to me as a very reasonable one, but there are some
Honourable Members of the House who feel that it operates unfairly in their
cases. Now, Sir, I think it is setting a very unfortunate precedent that a matter
like this should we put to the vote of the House and decided.

‘Mr. Hooseinbhoy A. Lalljee: They do not care to .consult others.
Sir ¥, E. James: I understood you, Sir, to ask those who disagreed with
this to raise their bands. * '

Mr. Deputy President (Mr. Akhil Chandra Datta): Not by way of voting.

8ir F. E. James: Anyhow it is an indication that you are "asking those who
dd not agree that they should make themselves known. I am suggesting that we
should try and reach an sgreement and if the suggestion made by my Honour-
able friend Mr. Frank Anthony meets with the approval of those who are in
favour of forty-five minutes, namely, that the outside maximum of one hour
should be allowed to all, well. most of us while speaking will cecupy much less
than that. K This suggestion might be accepted or generally understood by the
rest of the House. But I do put it to you, Sir, that it is unfair to ask for any
form of voting on this oceasion. '

Mr, Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muhammadsf®
Rural): Sir, may I submit to the House that I am responsible for this suggestion
that is made. I quite agree that on a discussion of a Bill, in the sense of a for-
mal way, there is no time limit, but during the debate last year on a similar
occasion we found that the discussion went on, without any °*disrespect to any
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‘perticular Honourable Member; in & manner which 1 think did not bring out all
thut wus required for the purpose of understanding the views of ethe country on
what they cull the larger issues involved. Honoursble Members got up and
spoke at random for-about 2§ hours each. 'True,.it was their privilege, but in
the interest of ull ot us put togethor, that privilege must be sv exercised that
we carry on the debate in a manner both useful and dignified. 8o, I do appeal
to my Honourable friend Mr. Frank Anthony and to everybody that after sil is
said and done, forty-five mmutes is quite a long period. if an Honourable
Member wants to say anything useful, he can do so even in 20 minutes and I-
think forvy-five munttes is quite long enough.

Mr. Hooseinbhoy A. Lalljes: But Malavyaji could speak for four hours and
more.. " You amend the Kules and Standing Orders to that eficct. y

Mr. Bhulabhai J. Desai: I an speaking in'a conciliatory 1nood and I dare
suy it- should be reciprocated in the same manner. There is no challenge to
anybody’s authority or right. There 1s no deswre to eicroach on anybody's
privilege. The whole object is to conduct the business of the House in such a
way that would tend to usefulness. I submit this is not sn appeal which
should go in vain and I trust that if you Sir,sask the House in all conscience to
agree to a time limit which will be very useful in regulating the debate even on
wide issues concerning the Finance Bill, I am sure the House will agree.

Mr. N. M, Joshi (Nominated Non-Official): May I say a word, S8ir? When
the Government of India Act was passed, no time limit was laid down deliberate-
ly because there are certain matters on which there should be no time limit,
and py coming to an agreement, the Parties are really introducing s rule which
ig against the spirit of the constitution. I am not suggesting, Sir, that we
iauld waste the time of the Houge. That is not my suggestion. But, let
there be no such rule regarding time: limit. Let the time limit be laid down by
each Honourable Member by using his own discretion whether he has a -right to
waste the time of the House. 1 myself feel that no Member has a right to
introduced short cut methods for everytning. If a man iz behaving inconve-
waste the time of the House. Therefore leave it to the discretion of Members,
leave it to the good sense of Members, let us all exercise our °own moral influ-
ence upon each other, each one by showing by his own-example that he does
rot want to waste the time of the House. We have to show by our own ex-
sample to others, and each one should exercise his own judgment and good
sense. I therefore submit, let us not have any understanding of this kind, but
let us exercise our own discretion in such & way that the time of the House will
not be wasted. Let us also see that many ﬁonourab_le Members will get an
opportunity of speaking. 8o far as the organised political Parties are concerned,
it is the easiest thing for them to exercise discretion by appealing to Memberk
that generally they should not waste the time of the House. It is not, as if,
the unattached MemMers alone who generally waste the time of the House. If
L were to tell the House frankly, those who take sometimes two hours and
sometimes more and who waste the time of the House do not belong to the un-
attached Group. I therefore suggest, leave it to the good sense of the House,

let us all observe discretion and good sense and see that the fime of the House
i not wasted.

. Sardar Sant S8ingh (West Punjab: Sikh): Sir, please allow me also to say a
few words. I feel that we are influenced in political matters by what I eall
short cut methods. I know, 8ir, that the Defence of India Act and Rules have
niently : put him behind the bars by short cut method. No.trial, no prosecution,
nothing of the sort. Sir, from the speech of the Honourable the Leader of the
Opgosition—for whom I have very great respect, he should not doubt it, he
- should believe me—I see that he is also acting in line with these short cut
methods. He is encroaching on the privileges of the House. Rvery Member
" hae ‘got the privilege to speak and to express the views of his constituency in

this House on this beeasion. On no Bills is there a time limit, and particularly
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on the motion for consideration of the Finance Bill and during the later sﬁagan
of this Bill, it is desirable that Honourable Members should have perfect liberty
to express their .views on the burning questions of the day.

Becondly, I want to make it quite clear that it is not for the Parties to
decide how the privilege is to be exercised by other Members. There are un-
' attached Members like ourselves who have the grievance that we are

€®M. 1ot consulted when this kind of srrangement is arrived at. For
instanee, our cut motions could not be moved. ' :

Mr. Deputy President (Mr. Akhil Chandra Datta): No, it is not correct to
say that the unattached Members were not allowed to move any cut motions.

Sardar Sant 8ingh: We could move only four cut motions and those too were
reduced to a mere form and no speeches were made. Therefore these arrange-
ments work to the prejudice of the unattached Members. I submit that it is
the privilege of every Member to speak in the House and express the views of
.his constituency, and there should be no'time limit imposed, particularly in the
mautter of the Finance Bill. It will create a” dangerous precedent in future.

Mr. Abdul Qaiyum (North-West Frontier Province: General): Sir, the idea
behind this arrangement was this—that so far as the rules and.regulations are
concerned, there is no limitation as to the length of time an Honourable Mem-
ber can speak, But actually we are going to have a debate for six or seven .
days and only a cértain number of Honourable Members can speak. Now if an
Honourable Member goes on speaking for three hours, the result would be that
so mony Honourable Members on this side wduld be absolutely shut-out. If
you can induce Government to allot 30 or 40 days we could of course go on;
but if there are to be only six or seven days, the fact has to be considered that
there are so many Members wishing to speak.

Mr. Deputy President (Mr. Akhil Chandra Datta): The position ig this. . It
is true that constitutionally there is no time-limit for speeches on the Finance
Bill or any other Rill. It is therefore the prerogative and privilege of every
Meinber to speak as long as.he likes provided, of course, that he is<relevant. .
On the other hand it has got to be remembered that although there is no time-
limit for any particular measure, after all there is a time limit for the whole
Session; some time or other we have got to finish because we cannot sit here
for the: whole year. In that view of the matter there iz bound to be a time
limit,—either a limit on the number of speakers or a limit of time; there is no
via media. Therefore it is to the interest of Parties and the Members that
there should be some arrangement. 1f however there is no substantial agree-
ment on this question, my decision for today is that there is no arrangement
about time limit for today and Members will .exercise thair own discretion about
the length of their speeches. I only hope that by tomorrow there will be some
substantial agreement arrived at. :

Mr, Sri Prakasa (Allahabad and Jhansi Divisions : Non-Mubammadan Rural):
Bir, there is a story of an elderly gentleman who wishing to visit the haunts
of hig youth, mounted the staircase of is old college in Cambridge and knocked
at the door of the room in which he used to live as a student. After a little
hesitation—so it secemed—a voice from inside irritably cried: ‘‘Come in’’. The
elderly gentleman entered his old room and looked about and said, ‘‘This is
the smne old room and these are the same old walls”’. He proceeded further
and said: ““This is the same old mantel-piece and the same old fireplace’”. And
he removed the curtain that divided the main room from the alcove and saw
n long=lost vision of a blushing beauty hidden behind, and said, ““Ah, the same
old trick I'* And the new incumbent undergraduate, unable to stand this nonsense
any longer, said: ‘“What do you mean, Sir? What do you mean® She is my
sister’”’.  And the elderlv gentleman said: *‘Ah, the same old lie !" ¥

The Honourable Sir Jeremy Raigman: The same old story!

Mr. Sri Prakasa: Sir, when T came back to this House after five vears of
absence to httend recularly this Budget Session, T was inclined to sav that this
was the same nld Chamber: thete were the szme old questions and the same old

D2
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euswers. We heard the same old speeches and moved the same old cuts, and
we also mak: the same old perambulations and peregrinations to the '“Ayes’’
aud "‘Noes'’ lobbies; and the results also are the same. And in order to soothe
‘the lacerated heart of my very esteemed and most Honourable friend the Leader
of the House, I have been entrusted by my Party with my own quota of lies s0
that 1 may unburden my soul before this House.

~ But before I do that, 1 should like to clear the decks of a personal matter so
that we may have a certain amount of good will,» as we fling our invectivcs

across the floor during the next few days. I seemed to gather from what my
Honourable friend the Finance Member said in his speech, closing the géneral
debate ou thebudget, that some of us on this side of the House, huve been per-
sonelly offensive to him$ and I found that he was fee.ing hurt in consequence.

AsSecretary of this Party, as one who has been the General Secretury of he
Indian National Congress for many years, and as,one who has baen connected

_ with ‘the inmost executive of the Congress both in my_  province and in the
" centre. I should like to assure my Honourable friend that.we of the Congress

fight for freedam and we define that frecdom in the abstraet. - We follow cur

great Leader who on the very first day of this Assembly, said thut ‘we fight

without rancour and lose without malice.” I should like to assure my Homour-
«able friend opposite that no harm was meant by anyone of.us; and we entertain

neither any persondl nor any cominunal nor even any racial feelings in our

#lruggle for our ultimate freedom. And if any one of us commits what may be

regarded as a fault, the blame must go firstly to the exigencies of par inmentury

debate which has been introduced into our country by friends opposite and also

to the rule that every one must sp:ak in English and not in his own mother-

tongue. I shall therefore beg my Honourable friend opposite to banish from his -
haa.ll;'t any unhappiness that he might Lave felt owing to any ineidents of the

past. - ' .

It is lucky both for him and for me that I do not understond any finance:
and T am no judge of the administration of the finances of my country luribg
his tenure of office. Friends, for whose knowledde of finance and economics
{ cannot but have the greatest respect, have told me that the finances of our
{and, during the trying and testing times through which we have passed,
could not have been in safer hands than his. Others who are equally qualified

_to speak, tell me that-there has been a general muddle. But even those who
do not agree with my Honourable friend opposite, testify to his sincerity and his
intcgrity and appreciate his fight for my country’s interest in many lands, as he
understood them. ! . '
= 8o far as I am concerned, before I leave this personal theme, I should like to
say that there is one pleasing feature in, my Honourable Member's temperament
and method of doing things, which certainly nttracts me and to which I shonld
like to pay a tribute. 'In a country like ours where hoards of officials—both high
ar.d low—have been let loose on an unoffending people, and who think that
they can do whatever they like, that they have no responsibility to anv one, and
who slso feel certain that in all their actions they would be supported by their
superiors, in a land like this, I feel happy that at least I have found one mnn—
the present Finance Member—who has'alwavs heen anxious to keep a check
on the vagaries of his subordinates and who has taken immediate actirn when:
ever any ‘wrong has been brought to his notice.. T have had many experiences
of this sort mygelf, and T have always found him alert and prompt. It is unfor.
funate that in a land like ours the man on the snot enn alwave make it h-ll:
av.d though I pay a tribute to my Honourab'e friend for his attemnt to put thines

irht, T.am also bound to sav that so far as T mveelf was concerned and so far ns
ﬁf“ése .individuals were concerned on whege hehalf T wrote, they were harrasced
enouch in a varietv of wavs, for no fanlt but this that a complaint had been
made to the head nf the departmeant in the Centre,

|ir. it is & curipus convention that in the conrsa of the debate on the Finarce
Bill, Members of the House can speak of anything and everything; and it is a
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pity that at the end, it is the rinunce Mewmber who has to reply. 'Lhe noncur-
abie e Flnunce euiber 10 s speeca closlg lhe wLuuget uebate, sa.d ilaa
tuere eeemed 0 be no comunon ground betvWeeun hium and us; and vhat 18 sowe-
thiug thay 18 very true. 1 mysed feel tbat e sod 1 speak ditfereny tougues;
8uU Lhab because we' view matters irom-difterent ungles ot vision, tucre uppa-
renuly csn be no approach. _ o

in tae Kmauce membér's mind the war looms large. Iour years back when
lust 1 spoke on tne Fizance Bul, | happened to have said something about the,
war, wach my Honourable triend did not Like, for I remember nis saying at the
eud that 1t was an ordeal to hear we. 1 should therefore, at the very star,
say tzat L have absolute.y no desire to hurt the feelings of the Honourable Mem-
ber or of any otner Member of the House; but 1 shall have to dp my duty and
sny what L teol 1s in the best interests of my country fully and frankly. 1 have
used what little nteliect | may possess, in studying the psycholegy of this war
which is the most important phenomenon in the minds of my Honourable friends,
which seems to oversnadow all ether considerations; and for which every possible
prepuration has been mude and is going to be made. $o far as I have been able’
to, study the objects of 'this war, 1 have found taat there are two and only two-
objects. The first object is that the world must be kept safe for the tnglish-
man. The British Prime Minister, Mr. Churchill, in one of his latest pro-
nouncements while visiting the Western Front on German soil, expressed his
deiight that he. was on what he thought was the enemy's soil. He bestiwed
whkat I could not but feel, were only half-hearted praises for the work of the
An.erican and the Russian. In the end he said that the object of the war was.
that ‘bis Island Home and its people should be respected all aver the world’. To
" his mind, tho Russian, the American, the Chinese and the Indiun, along with
the members of the British colonies, were all fighting for England. To him
., England’s safety meant the freedom for the world; to him any harm done to.
" England meant ruination of mankind and the slavery of all. If Fng'and is well!:
all is well; if she suffers, all suffer. Verily—

‘No one does England know,
) . Who only England knows !’ -

According tc this British Prime Minister, the world must fight and fight on;
and toat the nations must be plunged in eternal warfare, so that kngland may
be sufe and great and powerful. George Bernard Shaw, who ynderstands his
Englishman better than many oti}ers, says somewhere that ordinarily the word:
“tv--;.fxllery’ should mean something very wicked and very bad; but to the
Enghshman ‘treac’hery' ‘means anything done that harms England, even if in
that doing the native of a country may be helping his'own land. And so hers in
India thosg of us are traitors who want to-help our country if in doing so we
harm the interests of Engiand, and those of us are patriots who go against the
interests of our own country if in doing so we help England.c -

' [At this stage. Mr. President (The Honourgble Sir Abdur Rahim) resumed
the Chair.] o

I may assure my Honourable friends opposite that I have fo various rea-
sons my own weakness for England, and I do not want any harm to come to .
ber or her people. But we love our own country, and we want our countrv’s
fn.cdom.. We are struggling for it and we are bound to continue that strugtfla
and if in the struggle England’s_interests are damaged because she will "noi:
listen, to us, because ‘she is unreasonable, then surely we are not responsible Tt
ie Listory that the great leaders of our lantd declared from the house-tops ‘that
.the avowed objects of the war for which the allieg (so-called) 'were fighting, w: re

" dear' to their own hearts also; and they should like to help in the war snd’ make
it their own, under definite and specific conditions. Those conditions not forlm%
‘coming, it i8 no wonder that however much the Government of Indin may be
at war. morally the people of the country are,not at war: ce

The second object of this war, so far as I can judge, is to keep India # eternal
bondage. T shall again quote the British Prime Minister, Mr. Winston Churchill
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[Mr. Sri Prakasa. |
At the moment when he took his office, he declared in stentorian voice that he<
had not accepted to be the First Minister of the Crown in order fo liyuidate the
British Empire, ’ P ) '

Dr. P. N. Banerjea: Preside over the liquidation!
. Mr. Sri Prakasa: If he and his fellow countrymen were seriously and really
fighting for the freedom of the worid, the first requisite was_to liquidate the
Ewmpire, for freedom and imperialism, if I understand the words aright, can
never go together.. And not satisfied with that, he has now coined a new
phrase. He refers to this conglomeration of countries and peoples, called ‘the
British Empire’, which some persons in their innocence started calling “tae
British Commonwealth’, as ‘'Commonwealth and Empire,”” an expression now
used even in the King's speeches. What can the juxtaposition of these two
words mean except this that so far as England and England’s co.onies were von-
cerned, it was a.‘Commonwesnlth’, and so far as India was concerned, it was
an ‘Empire’. India is the only country of this conglomeration that consists of
indigenous people. The English in their march for world conquest, have »2ally
oxterminated the people who lived in the old American Continent or in Ausiralix
or New Zeuland. There they have their own"people now; and no wonder that
the homeland and the inhabitants of these lands are one and the same and they
ean easily be called a Commonwealth. But the acid test is India; because
India consists of the old inhabitants of the land whom the Engish could not
exterminate as they could the peoples of other lands; and over whom they rule.
Therefore if thev are keen on freedom, they must see to it that our land is free.
As lorg as Indiu is not free, and as long as we are denied the elements of liberty,
we cannot possibly believe that this war is being fought for freedom; and that
is what accounts for our indifference towards it. i

In fact, Sir, it seems to me that while England has declared war on Germany
in Europe, she has also declared war on us in our land. British troops, the
sywnbol of military strength, have been used against unarmed people; and I Lrow
myself how Britiesh troops have misbehaved in the course of the incidents that
took place in the latter part of 1942. At Dohrighat in the Azamgarh district of
the United Provinces, British troops ruthlessly burnt down the institution called
the Gandhi Ashram, which was doing nothing else but producing khaddar cloth
and offering social service to the people there and educating the children of the
neighbourhood.  And, Sir, in a letter that the Superintendent of Police of
Gorakhpur wrote fo his family—which has since been published in the papers—
he says something that should ordinarily make us gape. I personally think that
it is a mean thing to quote from private letters and the gentleman in me is hurt
w:t;en T have to use a private letter, especially when it is from a husband to his
wife. . - ’

Dz. P. N. Banerjea: It has been made public.

Mr. Sri Prakasa: In that letter he says: -

“Trouton and his troops leave day afte i n
shall be soé.'y to see Tmugon and hhymfn ;o:DmOTrE?; l?:v('ie tdt:fmSl;Eo}l,l;anelnv; I:t:ren .na?;:
‘hesitated go beyond the scope of their duties to help us over various, tight spots, wh
we wanted them. T only hope that the Suffolks will he equally -obliging.” P e

This shows th‘at,the British troops, posted at various Places in the land, have
gone bevond their duties and have been used as engines of oppression a;gm'nat
an innocent and unarmed people. When I asked a juestion on this subject, the
]:_Tome Member replying said that he had himself visited Gorakhpur about that
time and no one had made any complaint to him. I cannot believe that the
:FIome' Member—I am sorry he is not in the House: it is just as well he is not—
15 ar innocent as an unborn babe; and that he does not know what, terror his
name’ was as the Chief Secretary of the United Provinces, in the countryside,-
at that time. T should have asked him, if he had been here, if he really believed
that any one would have dared to approach him: if he had made any 'pers;:m-'-l
enquiries, if he was accessible to all; if he really wanted to know the truth.
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i mean no harm to the Honourubie the Livine diember—he and 4 personally huve
veew good triends for 24 years aud more—but the fact remuains that thers wus
Su much terrorisui in the Province at the time that anything could be doune
and was doue; and that every excess was excused. )

My Honourable triend the iiome Member was deeply upset ut the statément
that India was a vast concentration camp; and he has been at pains to teli us
that there were only a few hundred prisoners here; und that the proporuon of
those political prisoners was negligible when ¢ompured with the population of the
country. A thing like that wingzes one. When there was an earthquake in
Bihar, some 6000 odd persons died. What was that proportion to the popula-
tion of the land? Negligible, und therefore there was no earthquake in Bihar
al all? How many persons have been kilted in the course of the terrorist move-
ments of which we hear so much, when compared with the population of the
land? Negligible again. Therefore are we to say that there was no terrorism?
What was the proportion of the population that suffered in the 1442 disturbances.
Negligible again. Therefore are we to say that there were no disturbance at
all? I cannot understand the logic of the Honourable the Home Member. 1
understand, Sir, that he is 2 Wrangler of my University. Wrangling may mean
two things—knowledge of mathematics and unhecessary wordy warfare. His
mathematics seems to be very poor; but his capacity for wordy warfare seems
to be at its height.

What is the meaning of the words Concentration Camp? What does it
signify? It signifies that persons in that concentration camp have no freedom
of movement, have no freedom of expression, have to do allotted-tasks: it means

‘nothing else.  Sir, that is exactly the situation in the whole of our country
except this circular hall, in which we are able to-say something; but we are not
permitted to open our mouths anywhere else. People are being imprisoned with-
.out trial. Houses are being snatched from their legitimate owners. We are
being forced to pay money; and any complaint against anything is stifled under
the rules of the Defence of India- Aet. A lady doctor in Benares,
who was a Congress-woman, was deprived of her house which contained her
clinic a8 well, on a few days’ notice, so that that building could house the railway
offices of the East Indian Railway, because their buildings in turn were required
by the Police at Moghalserai. The Defence of India Rules have been used to’
deprive persons of their houses in order not to house military folks but civil
judges and civil officers as well.

(At this stage, the Honourable the Home Member entered the House.)

Money is forced out of us and the one thing for which I cunnot excuse the
Honourable the Finance Member is the ecstatic telegram which he sent to the
Governor of the United Provinces congratulating him on -having made a big
haul of money at one of the terrible drives through which we had passed in our
Province.

Dr. P. N. Banerjea! Extortion.

Mr. Sri Prakasa: I happened at the time to be the Secretary of an educa-
tional trust. The trust has some landed property; and when our agent went to
pay the revenue to the Government treasury a certain portion of the money was
tsken away by the Tahsildar as war donation and the agent was required to
bring the amount again in order that he could give his revenue in fuli.

An Honourable Member: Actual donation? ,

Mr. Sri Prakaga: Actual donation! I complained up to the authorities.
The Commissioner of the Division said that he knew such things were happening,
that he disapproved of them, and that if I would give him the receipt that I had
got, he would see that the motiey was refunded. I gave it to him and lost both
the receipt and the money. Though I wrote to them again and agsin that a
least the receipt might be sent bgck to me so that the auditor may not el.;tc:b
*mo by the heels when he came to examine the accounts of that Trust. I recel.ved
‘no reply. The House has been told of what pressure has been put on varioua

-
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persons to contribute to what is called the Savings Drive. At least my agent
rom my estatc has written to'me to say that«so tnoroughiy have the lands been
cleansed of ali money, taut it 1 now ditticult t0 realise rents in order to pay
Government revenue at the next cali. (Iaterruption.) ‘whut does my tionour-
able friend say? My Honourubie iriend opposite knows how these things are
dcne. Cases have been instituted 1n courts o law showing there was ‘actual
extortion practised to collect money in crder to welgh un eminent person n goid.
I skould ike to know from my Honoursble friend how much is contributed to
these funds by officers of Government? The other day 1 happened to travei
with an Indian I. C. B. officer of my .province, and | asked him how much he
had dontributed. He said that formerly he used to contribute, but that when
he found LEuropesn oflicers were not contributing, he stopped contributing himn-

self: elso. o )

My Honourable friend, the Home Member, during the last Session, gave :ve
u certificate that 1 was not a dangerous muan; but all my- letters are censored and
in Benares four C. I. D. men constantly watch me. They have. taken a little
‘house in my neighbourhood in order to keep wajch on me. When Lady Chinta-
meni, the wife of the great journalist, happened to stay with me with some rela-
tives—the wife and the mother, as I found, of an officer of Government here
in Irelhi—these C. I. D. men made the most ‘officious inquiries s to who “‘these
women'’ were. I lost my patience and complained up to authority against
this; and I was solemnly informed that a strict surveillance was being kept on
me, and that that strict surveiliance would continue to be kept, because the
Polire have a fear that some pérsons visit me or are about to visit me who are
warnted by the Police. I have been wuaiting for these men, but so far they have
not appeared. neither have the C. I. D. disappeared. '

Once while travelling by train, I had to undergo a gruelling cross.examination
at 10 o’clock at night at Sonepore Railway Station. When the train go} to
Samstipur at 2 o'clock at night—that was the time when the Honourable the
Home Member was the Governor of Bihar—I was shaken up, and asked to get
down. ‘I did not know what exactly to do at a strange place at that hour, and
the traid was detained in order that the Police may continue to harass we. If
a person like me, whe in the language of the Honourable Home Member is not
a dangerous man, is put to such maltreatment, can we describe the conditions in
which our lives are cgst as anything different to the conditions of those who are
in a concentration camp? It is not enough to say that only 1,500 persons are in
actual prison. Our contention is that outside this circular hall where there is a
great deal of freedom of expression, there iz abeolutely no freedom and the
whole land is one vast prison.

Then, Sir, what about persons who are actually kept in prison by my Honour-
able friends opposite? Loss of weight and loss of health have been spoken of.
People have died soon after their releases. When British prisoners of war lost
their weight, and some of them died soon after'their release from captivity my
old and very distinguished friend, the predecessor of the Honourable the Fil':a.nce
Member, now the War Secretary in England, Sir James Grigg, very loudly com-
pinined that that was most improper. But so far as things here are concerned
the predecessor of my Honourable friend, the Home Member, was' quite sé,tisﬁegi
in informing this House that ‘Mr. Satyamurti died & free man’ that was a matter
of great consdlation to him. ’ :

Sir, I do not want to éive many instances, I ca ivi :
‘hwinble folk who have suﬁ’aredy and died; bug gIO ?il?w:;i"geyoj:m?azﬁ Of'
to show how things g0 on in these jails. Two instances are of those] v-vho h‘_l'e_e
fren Members of this House and their cases may raise our special sym atgve
'lhere.ls the case of Chandra Bhaj Johri. He had been keeping very bid Eeali'.v!;
and his only fault was that he was a Member® of this House on-the' Congress
tmLEat. He had practically retired from politics and was devoting his time
entirely to books. = He was caught on the fatefu] Oth of Augu‘st. 1942 and put in
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jail. 'In those days security prisoners were denied all amenities: no ‘COITespon-
dence was permitted; no interviews were given: no _hewspapers could they read..
There were orders that their movements from prison to prison could not be
published in the newspapers; and my friend was transferred from Bena.tes to,
Locknow without any one knowing where he was. Then he got very ill; he.
wae sent on to the Balrampur Hospltal at Lucknow. S8ir Reginald. Ma.xwgh.
, it forined this Houao that he was kept in a special ward. - He wag not. kept. ina.
special ward;ghe was kept in the general ward known as the ‘8-anna, ward. He
was not exanded by the Civil Surgeon. The Honourable Sir Reginsld. Mamell
also informed this House that his fm:m]y had heen informed three days bafore-.
* hand that he was very ill. The family was never informed at all. On the 3lsh
of January 1948, his brother came to me at Benares—His brother lives, at Tiuagk;
now—and told me that a friend happening to go to see a relative of his in this
general ward in the Balrampur hospital, had happened to see Chandra. Bhal
Jahbri also, who was very ill. Then this brother tried to move heaven and errth
in order to get him released. He and Mr. Johri’s wife came to me at: Benares
tc see if anything could be done. I tried to move the authorities at the time—
and they were sympathetic, I am glad to say tkat at that time there were some
sympathetic officets at least in my town. Then on the 4th of February I had a
telephionic message from Lucknow to say that nething was being done and tha®
his krother’s information was that Mr. Johri was dying. On.the 5th February, .
his dietraught wife rushed up from Benares to Lucknow; she saw the Home
Secratary and she saw the Civil Burgeon. Bhe did not receive much courtesx.
at their hands, because the Home Secretary was angry that she should come
to him at a late hour at night and the civil surgeon said that no-one had any,
right to know anything about security prisoners. He thus was not a doetor, he
had become a politician! However, at 10 o'clock that night, Mr. Chandra Bhal,
Johri wus at last released and given to his brother and his wife. A photograph
of his was taken soon after his release and it is a patheti¢ photograph: ' it is said
he would not speak; but the man could not speak—he had lost Mis voice—and
though the family did all they could and spent a fortune far beyond their means,
to save the valuable life, Mr. Chandra Bhal Johri died.

Then there was Khedan Lal. He also was caught on the 9th of August for
reasons I shall mever be able to make out, because he was an innocent man.
In jail he was given two months of solitary imprisonment; and solitary imprison-
ment is no joke. The result was that he lost his mental faculties. He came
out of jail almost as a lunatic. We sent him fo Ranchi only to die.

Lastly, I come to the case of Shibbenlal Saksena, a Member of the Assembly
of the United Provinces; and with that T will close. I have referred to the
published letter of the Superintendent of Police of Gorakhpur. We heard that.
Shibben Lal had been badly treated in jail, that he had been kicked and cuffed.
News from the jail does travel outside sometimes. Th this letter that the
Superintendent of Police writes to his family, he says:

“I interviewed him from 7.30 until 8-45 thia mornin& (t.e., 7th of Beptember 1942)
I damned nearly did him to death in his cell.””

This confirmed our worst suspicions that an intellectual, a weak thin raen,
a graduate of the university like Shibbenlal Baksena, had been most brutally
treated by an officer in jail. Thousands of letters' written to and by us, the
Government have caught under their own_laws. T ask in all sincerity if in any -
of theee letters they have found expressions like these used for those with whom
we do not agree. Saksena is called ‘‘swine'’, “‘bloody hypocrite’’, ‘‘damn swing”’
in the course of this letter; and my Honourable friend Sir Ramaswami Mudaliar
says that we must regard each other, even if we differ from each other, as moved:
by the best of motives and loving this land as much as any one else can>”

RBir, T can go on in this strain for very long; but I should like to close with
just one appeal to the Hon®umable the Finance Member. He has told us of the
great prosperity of the countryside, and he har said that all"the efforts he has
been making to get savings certificates etc., was only to enable rural folk to learn
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habits of thrift. - Men whu bad never known what it was to-have a full meal,
who could not get-a blanket in the winter season, who were burdened with dabt,
had at least tins advantage in these days of inflation, that they could gather
a few rupees in order to pay oif their debts and to get blankets for the winter.
But the Honoursble the ¥inance Member grudges them even this little and he
says that that little must be saved through a savings drive; because otherwise they
might spend ‘one-third on women, one¢-third on drinks, and one-phird on just
waste.” But when it comes to Lhe well-paid members of the superior services,
my, Houourable friend says how hard they have been hit, how they need and
degorve relief; and my very. respected friend, Sir Cowasjee Jehangir, also comes
t0. the resoue aud tells them the presont prices of chicken and eggs; and asks for
relief for them. I do not know whether the prices of whiskeys and sodas have
alsdb gone up very muoh or whether they are indispensable for the superior ser-
vices.

Mr. President (The Honourable Sir Abdur Rahim): It is now 5 o'clock.

Mr, Sri Prakasa: Oue minute more. B8ir, I pray that Horlourableé the Finance
Mewmnber when he makes his proposals would have some sense of propgrtion and
not try tp make ‘the rich richer. and, the poor poorer. I know that a very thick
il ok cloud of despair and helplessness envelopes our unhappy land;-but in
‘the dpépenihg gloom of the darkening night, there is the promise of the coming
dawn; and we may only hope and pray that we may be alive to greet the morniny
fun and %o bathe in its glorious effulgence; and that we and our children and our
children’s children may so live and die as to prove good and worthy citizens of a
sand ‘which is truly great and truly free.

The Assemt!y then ndmumed till Fleven of the Clock, on Thursday, the 15th
March, 1045
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